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ORIGINAL APPLICTION NO. 

Applicant. 

- 	Versus 	() 

nion o f India &.Ors . . 	. . . . . . . 	RespOndents. 

Fcr: the ?'pLcnt( s) 	, tA 
' 

t. 

• 	 e 
For, the Respondents 	. . . 

	

JA-_.-- DAIE.L___ 	(JRJ)_E_R 	-------- 
Present: Honble Mr.Justice .N* 

is in form 
iehoudhury, Vice-Ch airman. 

h  

i ••.• 	
Heard, learned counsel for the 

iapplicant. ?pplication is admitted. 

• 	
2_ 	,' 	

Issue notice on the respondents. Call 

D 	
' 

for records. Returnable by 4 weeks. 

,List on 8.3.01 for orders. 

Vice-Chairman -• 
in 

() 
I 	 fib  

- 7 	l.3.O1 I 	 List it after four eksnab1çnc 

1. 	 the respondents to file written statement. 

Fix the matter on 16.5.2001. 

(7J 	 VicCrnar 

trd 
(g\ \\ Ck 	 1665001 	The applicants are non-executiv 

• 	 personnel serving in the special 

Breau(SS) under the hcfininistrativ$ 

Control 0± the Divisional Organiser1 

S$B, ManiPur and Nagaland Division. 
tmphal. The case of these appLicant 

are squarely covered by decision 

rendered in 0..No.133 of 2000 date-

30th October 2000. The respondents 
S 	 are accordingly directed to provide 

the 

benefit of the Ration AUowanc 

contd/- 
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• S  Iwo  

57 of 2001 	Z11-V 
'1 

coritd, 
16.5.01 The ration allowance also has now & 

admissible to the employees serving .thtn 
• 

	

	 SS1 at Imphal and Imphal has been declared as  
category 'B' station with effect from 9.8.399 

	

/ 
1.1/ C ,) 2-i•" 	 The applicant shall accordingly be eligible 

for the ration allowance for 'B' Statioà 
(7jj7 c9- 	

with effect from 9.3.1989 or from the date 
Joining, whichever is later. The respondents 
sidctôpt the aforesaid V"f

exercise within a period of 3 months from the 

	

V 	 date of receipt of this order. Appiloation 
•i.1.-c 	• 	 is allowed. 

• 	 • 	 • 	 Vjeeu.Chajaj 
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H 
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : : WWAHATI BENCH 

(3JWAHATI. 

(An application U/s 19 of the Mministrative Tribunals Act,1985). 

O.NO. 	 /2001. 

Shri Sudhamay De 

Son of Late Jogesh Ch. Dc 

Presently serving as an Assistant , 

in the Office of the Divisional Qrgniser, 

• 	 S. S. B. ,North Bengal and Sikim 

Division, P.O. Ra1danga 

District:Jalpa1guri,West Bengal 

Shri Joy Shorne 

Son, of Late P.K.Shorne 

Presently serving as the L.D.C. in the 

Office of the Divisional Organiser, 

S. S. B. ,North Bengal and Sikim 

• Dlvision,P.O. Raidanga 

District:_Jalpaiguri,WeSt Benqal 

Shri Naresh Kuinar Nayak 

Son of Bhrámarbar Nayak 

Presently serving as the L.D.C. in the 

Office of the Divisional Organiser , 

S. S. B., South Bengal Division , 

Calcutta.' 

contd... 
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2 . 

4. Shri Bh1mi Bahadux' Chhetir 

Son of Late Maha Singh Chhetri 
• 	H 

Presently serving as the Driver in the 

Office of the Divisional Organiser , 

S. S. B., North Bengal and Sikim 

Division, P.O. Ramidanga , 

Djstrict:_JalpaigUri West Bengal 

5, Shri Sarnaresh Chandra Bhowal 

Son of Late Sarbananda BhoWal 

Presently serving as the Junior Accountant 

in the Office of the Divisional Organiser, 

S. S. B. ,North Bengal and Sikim 

Divsion,P.O. Ramidanga, 

jstrjCt:_JalpaigUr1,eSt Bengal 

(All these applicants are nonexecutiVe 

pers onnel who earlier served in the SS. B. 

at Imphal under the administrative contol 

of the Divisional organiser,SSB, Manipur 

and Nagaland Division,Imphal. Presently , 

the applicants against serial No.1,2,4 

and 5 are serving in SSB under the adminis-

trative control of the Divisional Organiser, 

SSB,North Bengal and Sikim Division while 

the applicant against serial No.3 is serving 

in the SSB under the administrative control 

of the Divisional Organiser,SSB, South 

Bengal Divisiorl,CalCUtta). 

...pplicants. 

contd... 



3. 

-Versus - 

 Union Of India (Represented by the, 

cabinet secretary,Department Of Cabinet 

Affairs ,Bikaner House, Shahj ahan Road, 

New Delhi ). 

 Director General of security , 

BlOck-v(East ) 

R.K.Puram 

New Delhi-110066. 

 Director ,ss 

Block-V(East) 

R.K.Puram 

New Delhi-110066.' 

 Divisional Organiser,.s.B., 

Manipur and Nagaland Division, 

Lamphel JAnphal (Manipur) 

 Area Organ.lser,(Admn)ssB, 

Imphal 	(Manipur). 

 Divisional Orgariiser,ss13, 

North Bengal and sikim. 	Division 

P.O.Ralflidaflga ,Dist:Jalpaiguri 

West Bengal. 

 DivisiOnal Organiser,ssB 
south Bengal Division 
calcutta 

.. 	 122-2-  

1 	PARTICULARS OFTHE ORDER AGAINST 16HICH THE 

APPLICATICN IS MADE :- 

1) 	 Illegal and arbitrary action of the 

respondent-authorities in not allowing the appl.- 

cants to draw Ration Allowance only on the .grówd 

that they were not applicants in various original. 

'I 

contd.. 

- 

.4 

0 
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4. 

Applications disposed of by this Hon'ble 	Tribunal 

directing payment of Ration Allownce to 	the 

applicant5 from due dates. The Director , SSB , New 

Delhi (Respondent No. 3) has intimated the Divisional 

Organiser,SSB,ImPhal (Respondent No.4) that 	the 

non..applicants to Central Adzniriistrativd 	1ibunal 

cases are not entitled to get Ration Allowance on the 

basis of judgment of Central Mministrative Tribuna, 

Guwahati Bench. 

2) 	 Memoranda No, V/Acctts/Ration Allowarce/ 

2K/599 dated 22.05.2000 and No.V/Acctts/RIV2K/601 

dated 25.05.2000 issued by the Respondent No.5 addressed 

to the Respondent No.7 and 6 respectively whereby the 

claim of the applicants was suarnarily rejected only 'on 

the ground that non.applicaflts in cases decided by the 

CAT were not entitled to get ration allowance on the 

basis of judgments of CAT,GuWahati Bench as per existing 

instructions conveyed by the SSP Directorate in their I- 

memo No.9/SSB/A2/86(1)_Manipur-534 dated 10.2.2000 

(Copy annexed ). 

2 : JURISDICTION OF TE TRIBUNPL :- 

The applicants declare that 	the 

subject_matter of the order against which 	they 

want redressal is within the jurisdiction of the 

Tribunal. 

3: LIMITATION : 

The applicants further declare that 

the application is within the limitation pres-

cribed under Section 21 of the Mministrative 

Tribunals Act, 1985 

contd. 



5. 

4 : FACT$ OF 'IRE CASE:- 

1) 	 That the applicants are all non.. 

executive, personnel who earlier served in the 

s.s.B.: at ifliphal under the administrative Control 

• 	 of the Divisional Orgariiser,SSB. Manipur and 

• 	 Nagal and Div is ion,Liphal , Manipur (Respondent 

No.4). The 5.5.3. is a department of the Govt 

of India directly under the Cabinet seetetary 

eapplicants have a common grievance 

and interest in the matter and as such they are 

filing a single application inasmuch as the 

relief prayed for, if granted to one of them,will 

be equally applicable to all others as they 

are similarly situated with a view to avoiding ' 

multiplicity of litigatioris. The applicants .  

crave leave of this Hon'ble Tr1Uflal to allow 

them to file a single application as provided in 

Rule 4(5) (a) of the ChT (Procedure)Rules.1 987 . 

2) 	 That the Government of India, in 1 962, 

set up the Directorate General of security 

(D.G.S* in short) under the Administrative 

Control of the cabinet secretariat for some 

specific purposes which is a multi_rOle,mUltidiB 

ciplinary organisatiOn canprising four agencies. 

narnely,Special Service Bureau ($.S.13. in short ), 

Aviation Research Centre (A.R.C. in short), 

special prontier Force (s.F.F. in short) and 

Chtef Inspectorate of Armaments. 

0 

contd... 	 •1 

c— . 



6. 

3) 	 That the applicants beg to state that 

that the Cabinet Secretariat, vide letter No.A.27011/ 

4/86-EA-II dated 18.12.87 addressed to the Director, 

Planning ,Directorate General of Security# informed 

that certain concessions were granted to the Staff 

of S. S. B., S.F. F. ,C. I. 0. A. (Chief Ins pect orate of 

Armaments) and Directorate of Accottts and the conce-

ssions were listed in Ann'exure-I • In the said letter 

- it was also mentioned that for some of the concessions, 

the various hardship locations had been categorised 

as "B" and "C" stations as mentioned in the Annexure-lI 

to the letter. In the said letter, it was also 

mentioned that for the purpose of House Rent Allowance 

concessions to the various categories to Staff, the 

equation of post as listed in Annexure-A to the 

Cabinet Secretariat order dated 28.10.86 would also 

be applicable in respect of the Staff of S.S.B. , 

S. F. F. ,C. 1.0. A. and Directorate of Accounts 

Copy of the said letter dated 

18.12.87 alongwith f4o. Annexures is 

annexed herewith and marked as 

Annex ure- I. 

4) 	 The applicants beg to state that, 

from the said letter and Annexures,it would be appa 

rent that certain concessions were granted and in 

the case of the applicants ,the concession referred to 

against serial t'Io.2 in Anriexure-I, i.e* Ration 

contd... 
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7. 

Allowance, would be relevant. The House Rent Allowa-

nces to the executive cadre was made admissible to 

the personnel of other cadres also of the corresponding 

level except in the case of S. S. I Battalion pers onnel 

and Deputy Commandants/Company Comrnandanders/AsSiStaflt 

Company Commander ofS.F.F. and also those on deputa-

tion in the S.F.F. from the Army 

	

5) 	 That the applicants beg to state that 

the order dated 28.10.86 mentioned in letter dated 

18.12.87 (Annexure-I) was an order from the Cabinet 

Secretariat whereby the sanction of the President was 

conveyed to the equation of posts listed at Annexure-A 

in various cadres of corresponding level in Aviation 

Research Centre to that of the executive cadre. The 

present applicants have been equalised with the Field 

Officers and below and as per the said equation,the 

applicants were. paid House Rent Allowance from 1987 

itself 

A copy of the said letter dated 

28.10.86 alongwith enclosures is 

annexed herewith and marked as 

Annex ur e- II. 

	

6) 	 That the applicants beg to state that 

as per Cabinet Secretariat letter dated 18.12.87 

(Arinexure_I),Imphal was not categorised as either 

"B" or "C" locations and as such the S.S.B. personnel 

serving in Imphal were not granted Ration Allowance 

concessions initially. 

contd... 
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8. 

• 	 In exercise of powers conferred on him as the 

Head of the Department and in terms of paragraph .3 of 

• 

	

	 the Cabinet Secretariat letter dated 18.12.87 (Annexure-I), 

the Director , S. S. B., New Delhi (Respondent No. 3), by 

his Office Memorandum No. 9/SSB/A 2/86(1) IV pt- II 

dated 9.8.89, conveyed his sanction to the classification 

of Imphal (Manipur) as category "B" station for the 

purpose of granting various concessions as referred to 

in the letter dated 18.12.87 (Annexure-I) for a period 

of three years with effect from the date of issue of that 

order dated 9.8.89 . Thereafter,the classification of 

Imphal (Manipur) as category "B" location for the purpose 

of granting the above concessions was renewed from 

9.8.92 to 6.8.95 and from 9.8.95 to 8.8.98. The latest 

renewal of the classification of Imphal (Manipur) as 

category "B" Location was sanctioned hide memorandum 

dated 12.1.99 with effect from 9.8.98 to 8.8.2001 

Copies of the said memorandum dated 9.8.89, 

30.9.92,8.12.97 and 12.1.99 are annexed here-

with and marked as AnnexureIIIV,V_afld VI - 

respectively. 

7) 	That, after Imphal was categorised as "B" Sta- 

tion, the employees of the S.S.B.,Serviflg in Ixaphal 

became eligible for receiving Ration Allowance with 

effect from 9.8.89 the date from which Imphal was cate-

gorised as "B" Station and accordingly the Field Off icer-

and below were being paid Ration Allowarice.HoWeVer,fOr 

contd... 

9-/ 



9. 

reasons best known to the authority, the applicants 

were not paid Ration Allowance in a most illegal and 

arbitrary manner.. 

8) 	 That the applicants beg to state that 

the Aviation Research Centre is a part of Directorate. 

General of Security alongwith S.S.B. and twx two ether 

organisations. Similar concessions including Ration 

Allowance were granted to the employees of the Aviation 

Research Centre and the non-executive Staff of the 

Aviation Research Centre were also deprived of the Ration 

Allowance and only executive Staff was given the same. 

Some employees of Aviation Research Centre,Doomdoorna had 

filed an appliction before this Tribunal claiming that 

being non-executive Staff,they were also entitled to get 

the Ration Allowance as was being given to the executive 

Staff,according to the equalisation done as per order 

dated 28.10.86 (Annexure- II) and the same was numbered 

as 0. A. 245/9. A. Division Bench of this Tribunal by 

judgment dated 14.6.96, held that the Ration Allowance 

was admissible to the applicants and directed that the 

Ration Allowance be paid to the applicants at the ra'te 

applicable to them with effect from the due date and to 

pay the arrear amounts within a fixed period. The Aviation 

Research Centre authorities, instead of granting the 

concessions, filed an S.L.P. in the Hon'ble Streme 

Court challenging the order passed by this Hon'ble Tn- 

bunal granting Ration Allowance to the non-executive Staff 

and the same was numbered as Special Leave, to appeal 

(Civil)No.1706/97. The Hon'ble Supreme Court, by order 

contd.... 
H, 
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10. 

dated 16.3.98, dismissed the Special Leave to Appeal and 

directed that the order be punctually observed and carried 

into execution by all concerned 

Copies of the judgment dated 14.6.96 passed by 

this Hon'ble Tribunal and the order dated 16.3.9?8 

passed by the Hon'ble Supreme Court are annexed 

herewith and marked as Annexure-Vil and VIII 

respectively 

I 

That the applicants beg to state that in pursu-

ärtce of the said judgement,the Cabinet Secretariat, vide 

their order No. A-.27011/4/86/EA. 11/1483 dated 16. 6.98r 

sanctioned the Ration Allowance to the non-executive staff 

of the Aviation Researh Centre and all payments have since 

been made to the Staff who are still continuing at Doomdooma 

which has been categorised as "B" Station 

That the applicants beg to state that some other 

non-executive personnel of Aviation Research Centre (ARC) 

in short, F.R.U.Numaligarh who were also deprivd of getting 

the Ration Allowance had also filed an application before 

this Hon'ble Tribunal claiming Ration Allowance and the 

same was numbered as 0. A. 89/96. This Hon 'ble Tribunal, 

by order dated 17.7.98 disposed of the application directing 

the departments to pay Ration Allowance with effect from 

22.2.94 alorigwith arrears within 3 months 

Copy of the said order dated 17.7. 98 is annexed 

Ferewith and marked as Annexure-IX. 

coritd.... 



11. 

11) 7hat the applicants beg to state that 

after the non-executive cadre employees of the Aviation 

Research Ceritre.DOOmdoOma and of Aviation Research 

Centre. Field Research Unit (F.R.U.),Numaligarh were 

granted Ration AllOwance . as stated above, in terms 

of orddrs passed by this Hon'ble Tribunal which was 

not interfered by the Honble supreme Court,the non-

executive personnel serving in the ss.B..Itanager in 

Arunachal Pradesh filed an application before this 

Hon' ble Tribunal which was registered as C .A • No. 

103 of 1999 claiming grant of Ration Allowance with 

effect from 8.11.94,, date from w,hich Itanagar Was 

categorised as "B" Station • This Hón'ble Tribunal ,by 

order dated 8.9.99 k  disposed bf the application by ,  

directing the respOfldefltaUth0ritieS to pay ration 

allowance 'to the applicants with effect fran. the 

date on which the allowance became admissible.It Was 

further directed that the arrear amount, as admissible 

to each applicant.shOUld be paid within 90 days fran 

the date of receipt of the order . 

Copy of the said order dated 809.99 

passed by this Hon'ble Tribunal in O.A. 

No.103/ 99  is annexed herewith and 

marked as Annexure=  

2.2) 	' 	That, thereafter.the non1exeCutiVe per- 

sonnel of the SSB serving in 5hillOflg under the 

administrative control of the 
Divisional Organiser. 

e.S.B•, 5 jl1oflg,Megha1aYa who were similarilY denied 

cOntd... 



12. 

ratIon allownce also filed an application before 

this Hon'ble Tribunal praying for grant of ration 

allowance with effect from the date when shillong 

was categorised as " station by the competent au.-

thority. The said application was registered and 

admitted as 0.A.NO.367/99. Ihis Honthie Tribunal.by 

order dated 12.1.2000,, disposed of the application by 

directing the respondents to pay Ration Allowance to 

the applicants from the due date . 	 V  

Copy of the said order dated 12.1.2000 

is annexed herewith and marked as 

Annex,. 

13) 	That the applicants beg to state and 

submit that they are similarly situated like the 

• applicants in the abovenoted original applications 

and their case for granting Ration Allowance is 

fully covered by the orders passed by this Hon'ble 

V 	Tribunal in the above-noted four original applica- 

tions.The applicants 	,therefOr0.relying on the 

order dated 14.6.96 passed in O.A.N0. 245/95 

(Annexure-V), order dated 17.7.98 passed in O.A.NO. 

89/96 (Annexure-Vil). order dated 8.9.99 passed 

in 0.A.N0.1O3/99(Aflnexr0.Vu1 and order dated 

12.1.2000 passed in 0I.h.NO.367/99  (Annexure 	1. 

are entitled to be granted Ration Allowance with - 

effect from the date of categOrisatiofl of Imphal as 

station inasmuch as they are similarly situated 

like • the applicants in the aboveflOted original 

applicat ions.  

contd... 

I 



13. 

	

1;4) 	 That ,shri sudharaay De (plicant Noel) 

resumed his duties as Junior Accountant on 

1.4.93 in the Office of the Divisional Organiser, 

s.s.B.,X4anipur and Nagaland Division,Imphal on 

transfer and he taken on the strength Of S.S.B., 

Manipur and Nagaland Division , with effect from 

1.4.93 (PN) in terms of order dated 15.4.93 passed 

by the Respondent No.4 • He continued to work 

as such in the Office of the Respondent No.4i till 

30.6.97. He was relieved of his duties at Imphal 

with effect from afternoon of 3046.97 to enable him 

to join, on transfer , in the office of the Divi-

sional Organiser North Bengal and siiirn Division 

of the s.S.B. He was struck of f from the strength 

of Manipur and Nagaland DivisiOn. From the forenoon 

of 1.7.97 in terms of order dated 30.607 issued 

by the 1spondent No.4 • It would thereford appear 

the applicant No.1 was working at Imphal as Junior 

Accountant for the period 1.4.93 to 30.6.97 and 

he is entitled to the benefit of Ration Allowance 

for that period 

Copies of the order dated 15.4.93and 

30.6.97 are annexed herewith and marked 

as Annexure-XII - and _XIII respectively. 

	

15) 	 ¶that,the applicant No.2. shri JOy shane 

was appointed as L.D.C. with effect from 30.9.92 

(AN) in the Office of the Respondent No.4 at Imphal 

in terms of office order dated 6.10,92 issued by 

Respondent No.4.He continued to work as such 

contd. 



H 	 at Imphal upto 18.9.98. He Was relieved of his 

duties in the afternoon of 10.98 to enable 

H 	 him to join in the office of the Divisional 

I 	Organiser ,S.S.B. North Bengal and sikim. Division 

on transfer in the same capacity in tarms of 

Order dated 18.9.98 •11he applicant is similarly 

entitled to the benefit of Ration Allowance for 

the period fran 1,10.92 to 18.9.98 

Copies of the said order dated 

6.10.92 and 18.9.98 are annexed here- 

with and marked as Annexure...XIV and )C1 

respectively. 

16) 	 That.the applicant No.3 shri Naresh 

Kuinar Nayak Was appointed as L.D.C. in the office 

of the Respondent No.4 at Imphal with effect from 

15.2.93 (FN) in terms of the office order dated 

26.2.93 Issued by the Respondent No.4 • He .conti... 

nued to work as such at phal and thereafter he 

Was relieved of his duties from the afternoon of 

18.9997 to enable him to join, on transfer in the 

office of the Divisional Organiser.s.S.B. South 

Bengal DivisiOn,calcutta .He Was struck off frctn 

the streigth of Manipur and Nagaland DivisiOn of 

at uphal\ from the fore-noon of 19.907 

by order dated 18.9.97 issued by RespOndent No.4 • 

te said applicant is therefore, entitle to the 

contd... 
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15. 

benefit of Ration Allowance for the period of his 

posting at Imphal from 15.2.93 to 18.9.97 

Copies of the said orders dated 26.2.93 and 

18.9.97 are annexed herewith and marked as 
S 

Annexure—XVI and XVII respectively. 

17) 	That, the applicant No.4,Bhim Bahadur Chhetri 

was appointed by the Respondent No.4 as a Driver in his 

Office with effect from the forenoon on 19.12.80 by 

his office order No.438/80 dated 22.12.80. He àontinued 

to work as such since then. He waàsibequently relieved 

of his duties with effect from the afterhoonof 30.6.97 

to enable him to join,on transfer, in the office of the 

Divisional OrganiserS.S.B.,NorthBengal and Sikirn 

Division in the same capacity._-in terms of order dated 

30.6.97 passed by the Respondent No.4 • The applicant 

is entitled to the benefit of Ration Allowance with 

effect from 9.8.89 (Date from which Imphal was catego-

rised as "B" Station) to 30.6.97. 

Copies of the said order are annexed herewith 

and marked as Annexure—XVIII and XIX 

respectively. 

contd.... 
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That the applicant No.5, Shri Sarnaresh 

Chandra Bhowal joined the Office of the Respondent 

No.4 as Junior Accountant at Xmphal with effect 

from 18.2.86 (Fore.Noon) He worked as such till 

January,1993 •The Respondent No.4, by his Office 

order dated 291.93, relieved Shri Bhowai from 

his duties with effect from the forenoon of 

1.2.93 on transfer in the same capacity and he was 

directed to report for duty to the Divisional 

OrgarUser, S.S.B.,North Bengal and sikiM Division. 

The applicant had worked in the Office of the 

espondent No.4 in fluphal with effect from 

18.2.86 to 31.1.93 and he is entitled to get the 

benefit of Ration Allowance.for the period fran 

9.349 ( Date from the Imphal was categOrised as 

"B" Station to 31.1.93) 

copies of the said order dated 18.2986 

and. 2.1.93 are annexed herewith and 

marked as Annexure resPeCtiVe)Y. 

That,the applicant No.1 (Shri sudhamay De ) 

applicant No.2 Shri Joy shane and applicant No.4 

shri Bhim Bahadur Chhetri submitted representation 

to the RespOndent No.4 through the Divisional 

Organiser 	North Bengal and ikiin Division 

praying for grant of Ration Allowance for the 

period they served at Imphal under the adminis-

trativeCOfltrOl of RespOndent No.4 The Divisional 

contd... 
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OrgafliSer 5.5 .B.,North Bengal and SiklIfl Division 

duly forwarded their representations to the Res-

pondent No.4 under cover of his office memorandum 	- 

• 	No.II/1/14/87/(65) dated 26.04.20000 

copies of the said memorandum dated 

26.4.2000 is annexed herewith and marked 

as ___ 

20) 	That the appliCant 110.5 •(s.C.BhOwa)) 

also submitted a similar representation which was 

duly forwarded to the RespOndent No.4 by the Div-

sional Organiser,S.5.B1 North Bengal and sikim 

DlVi5iOfl 
under cover of his office memO No.V-2/ 

pay and aliow/NG0/98u199(1380 )dated 27.4.2000 for 

consideration of payment of Ration Allowance 
to 

him from 18.2.86 to 31.103 while he Was posted 

at imphal the applicant No. 3 also submitted 

similar representation but it could not be annexed 

as he misplaced the same 

copy of the said forwarding letter dated 

27.4.2000 forwarding the representation 

of Shri 
5.C.BhOWal is annexed herewith 

and marked as 

21) 	That,the Divisional Crgarliser .S.Bm, 

North Bengal and sikizu Division by his office 

memorandum dated 
29.12.2000 cer*ified that the 

contd... 

LI 	
I 
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following employees presently -tposted at Divisi onal 

Head Quarters S. S. B. Ramidanga were previously pbsted 

under Divisional Organiser S.S.B., Manipur Imphal and 

the period for which they were entitled for drawing 

ration allowance has been reflected against each of them. 

Shri Sudhamay De— 1.4.93 to 30.6.97 

J. Accountant 

(Now Asstt.) 

Shri Joy Shome —1.10.92 to 18.9.98 

L. D.C. 

Shri Naresh Kumar Nayak —15.2.93 to 18.9.97 

Shri Bhim Bahadur Chhetri 

Driver-9.8.89 to 30.6.97 

Shri Samaresh Chandra Bhowal 

Junior Accountant —9.8.89 to 31.1.93 

Copies of two certificates dated 14.12.2000 and 

29.12.2000 are annexed herewith and marked as 

Annexure XXIV and XXIV(A) respectively. 

22) 	That the applicants beg to state and submit 

that the nonexecutive personnel of the SSB who were 

serving at Imphal alongwith the present applicants filed 

an application praying for grant of Ration Allowance 

which was registered as OA 133/2000.  This Hon'ble 

Tribunal, by order dated 30.10.2000, 

alie&Jthe applicants - and directed- the 
- - 

respond eht authorities - to pay ration allowance to 

1' 
/ 
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the applicants frcm due dates .The present applicants 

are similarly situated like these personnel and 

as such they are relying on the aboveflOted order 

for their cause 

copy, of the said order dated 30.10.2000 

passed in OA NO. 133/2000 is annexed 

herewith and marked as AnexUreXjjj, 

23) 	That, the Respondent No.4, by his office 

memorandum dated 25.5.2000 intimated the Divisional 

organiser,SsN01th Bengal and sikim Division, 

while enclosing acopy of the memorandum dated 

10.2.2000 issued by the s.S.B.,Directorate that 

as per existing instructions,the non_applicants in 

various cases decided by this Hon'ble Tribunal allo-

wing payment of .  RatiOfl Allowance are. not entitle 

to get ration allowance on the basis of judgmeflt/ 

directOflS passed by this Honble Tribunal• The 

case of the pplicaflts has since been rejected only 

on the ground that they were not api4iCafltS in 

earlier cases decided by this Hon'ble Tribunal allo-

wing payment of Ration Allowarlce.BecauSe,0f illegal 

and arbitrary action of the respondent_authoritY. 

as stated above, the applicants are convinced that 

no useful purpose will be served by waiting any 

longer as such they are now 
approaching this Mortble 

ibunal for relief . 

copy of the said, impugned memorandum 

dated 25.5.2000 is annexed herewith and 

mark ed as AnXUr3L.t 

contd... 

V 



20. 

5 : GROUNDS FOR RELIEF wfl LEGAL PROVISIONS  

For that the actiOn of the respondent-

authorities in denying Ration Allowance to the 

applicants is illegal, arbitrary and highly discri-

minatory and as such this is a fit case where this 

Hon'ble Tribunal will exercise jurisdiction and 

grant relief otherwise due to them 

For that the applicants have been illegally 

discriminated against in. not allowing thea to 

draw Ration Allowance although they are similarly 

situated with those applicants of the ARC • 

Dodooma, ARC. FJ, Numaligarh, S.S.B., Itanagar 

$ .s • B., sh ii long and S SB,pha1 who have since been 

granted the Ration AllOWaflCe,With arrears, in terms 

of the orders of this Mon'ble Tribunal arid as 

such the action of the esponde ntauthority is 

bad in law and liable to be set aside . 

For that the respondent_authorities 

are required to extend the benefit of Ration.,. 

Allowance to the applicants of their own in pur-

suance of the orders dated 14.6.96 passed by this 

Honble.Tribuna' in O.A.245/95 (Annexure 	). 

order dated 17.7.98 passed in OA NO.89/96 

(Annexure" 	
)order dated 8.9.99 passed in 

O.A.NO. 103/9 9  (AnneXUre- 	1. order dated 

12.1.2000 passed in Oh NO.367/99 (jmexure- 	) 

contd.'. 
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and order 30.10.2000 passed in 0.A.kW. 133/2000 

• 	(Annexure- 	) as they are similarly situated 

• 	with the applicants in the above-noted original 

applications and that not having been done, the 

,actiofl of the respondentauthority is bad in law 

and liable to be set aside 

For that the respondentauthOrity, instead 

óf"extending the benefit of the abovenOted orders 

allowing ration allOWance to the applicants Of 

their own #  cuamitted a serious illegality by driving 

and h arassing ;kxx the applicants to approach this 

Hon'ble ¶!tibunal causing multiplicity of litiga-

tions and as such the action of the authorities in 

denying ration allowance to the applicants deserves 

to be struck down as unsustainable in law. 

For that the action of the authorities 

in not allowing the applicants to draw Ration 

Allowance has resulted in serious discrimination 

offending the equality provisions contained in 

Articles 14 and 16 of the ConstitutiOn of India 

and as such the action of the authority is bad 

in law and liable to be set aside 

VI) 	For that, in any view of the matter,the 

aOtiOfl of the authorities in subjecting the appli-

cants to serious and illegal discrimination and 

denying than the Ration Allowance otherwise due to 

then is bad in law and liable to be set aside 



2 2. 

6 : DETAILS OF THE REMEDIES EXHAUSTED :- 

The applicants had. submitteé répresenta.-

tionsto the cpetent authority through proper 

channel but these were rejected only on the ground 

that they were not applicants in earlier cases 

allowed by this Hon'ble. Tribunal in the matter of 

granting ration allowane 

7 : MATTERS NOT PREVIOUSLY FILED OR PDING WITH 

ANY'OTHER cOL 

The applicants further declare that 

they have not previously filed any application , 

writ petition or suit regarding the matter in 

respect of which this application has been made 

before any Court or any other authority or any 

other Bench of the Tribunal nor any such applica-. 

tion, writ petition or suit is pending before any 

of them. 

B :RELIEF SOUGHT 

It  is • therefore; prayed that 

Your Lordships would be graciously pleased 

to admit this application, call for the 

entire records of the case, ask the res-

pondents to show cause as to why the 

- 

	

	applicants should not be granted the benefit 

of ration allowance with effect fran 

contd... 
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9.8.89, the date fran which Imphal was 

categorised as BTM station or from the 

respective dates of their joining/serving. 

in 5.5.3. at Imphal as has been granted 

to others who are one similarly situated 

like the present applicants and after 

perusing the causes shôwn,if any, and 

hearing the parties,direct that, in view 

of the attending facts and circumstances of 

the case,the applicants be granted Ration 
Allowance with effect fran 9.8.89, the 

date from which Imphal was categorised as 

HBN Station Or from the respective dates 

of their joining serving at ]niha1 including 

arrears due to them as has been granted te 

to others who are similarly situated like 

the present applicants after setting aside 

the impugned order dated 25.5.2000 

(Arinexure..XxV ) and/or pass any other 
order/orders as Your Lordships may deem 

fit and proper 

And for, this act of kindness, the applicants as 

in.duty bound,shall ever pray . 

contd.... 
/ 
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0 

9 : INTERIM ORDER IF ANY, PRAYED FOR : 

NIL. 

10 : noes not arise ,the application will, be 

presented personally by the Advocate of the 

applicants • 	 - 

3.1 : PARTIcULARS OF 	EBANK 

RESPECT OF ThE APPLICATION FE : 

I.P.O. NO. G- 42 i3 dated 

issued by Guwahati Post Office payable at 

Qiwahati is enclosed 

12 : LIST OF ENc2$LaS  

As stated in the Index •. 

contd..'. 
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25. 

V ER IF IC A_T ION 

I, Sbxi SudhamoyDe ,son of Late c3agen Oh. De, aged 

about 52 years, presently serving as the Assistant in the Office 

of the Divisional Org anis er,S. S. B. , North Bengal and Sikim Dlvi-

slon ,Ranidanga P.O. Ranidanga, Dist :..Darjeeliflg ,do, hereby, 

verify that I am one of the applicants in the accompanying appli-

cation and I have been authorised by others to sign 
this verifi- 

cation on their behalf .. 
The contents of paragraphs Nos. /, 

9 .4-j3 	 are true to my personal knowledge,thOSe 

in paragraphs No. )-o 6 ,, 9 ,, 	 ,. 	

are believed to be true 

on legal advice and that I have not suppressed any material fact 

Place :- 

Date:- £22f 

SIGNATURE OF THE APPLICANT. 
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;?L- 	'• 
• 	 \,, 

• 	 NfrL 
NO. 

GOVernnorit WZ iadi 

• 	 cabinet secretariat, 
rikano !!OuGO (JirLoxa) 9  
Shhjah.fl.L poad, 

NeW e1hi. 

New elhi the 18.12.87, 

TO, 

The nirector (plannIng), 

t$rector General of security, 	 -. • I 

iant nlock, p .j< puram, 

1iw DalhL..6. 

SubJoct- orant of conci' ionn to thts ntff cif 	(Wt, 

C.1.OA. and Directorata of Accountc3. 

I 

/ j 
 ? 

I V7 

• 	:. 

i am directed to convey to the canction of the 

prcident to the çrant of Qojicorr..Wna mentioned in the 	7 

nnoxure1 to the various cat0gorier, of 	staff of SSB, 	SP', •:'. 

cxo 	and DirectOzte of' Accoiintr SUJOCt\tO the rotrict 

ions indicated thorih on the pattern of th 	Research & 

Analysis wing of this Fecretariat. 

'rhese ord'rrs will take effect w.s.f0 	1st Auguste 

1987. 	 -, 

por acme of the concesIons the various hardship 

locations have been categorised as *1-4 0 	OC O 	.ctatiOnI3 as 

indicated in 	inexurefltO thic letter. nowevor, 	if the 

noads of the rpartraont fnol at certain tines that cortin 

locatione or ansinniOntci hevo becOvO apecially hazardouR 

and thera - in a 	pocfic incrotioo In the throat to the 

.,' 

Contd 
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tpero1 arid/ or pro1i.sOo they can 
determth0 on merits 

- 
s 	

-- 	nod for which such 
the cirtleria of hrdI-P ju 

locations rn;iy hr c,ltegoriSed an bolonging to citoCJOry ° 

stat .Lons after recording the reasons in writingo 

por the purpose of House 3nt liQWanCe cOflCG 

8ion5 to the various ctCgOri 
0ftaff. the equaticfl o f.  

posts as ltod in AaflOZ 	A° 
to the cabinet sec 

.t 	
retariat 

0  

rdo 	0 . 1l016/86c.D0, dated 28lO 
	will also be appl 8 . 

	

able in respect of the staff of SSB 	
fld 5FF, CIOA  

DirOCtQrAto of AccOUflt 

ThiO itU0 
with th 0oricrX°° of the 

Mifli5t( 

of 'jnnc3 vid their UOc 
NO G  1423/8J0'1 detod  

read with 110 

1151/Dir. ri ()/31s dated 2nd mco 1987 
, 

•1 

yours £aithfU1lt 

Sd! - 

(R .is. .c)jGAR) 

Deputy 5scretary (;F) 

nc1nrkexuro 	& 110 

copy tOl'—. 

lo hri 1.1•13.joshri rjireCtOXe S513'4' 

Majo oefllo 
s.K:.Shaa, PV5146 10 $FFO 

O4B.Matl1 )• I)irectOr Of ccOU° 

4o 
Lto C011(VOnhafl(aaro CIOJ' 

shr.t 
j.Subralnomiano oiroctOr 

ir) 

ShXi K,KO!ttahs DY 
DirectOr of ,ccOunt5 (sw)* 

i. order File. 

C 
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IC O TT1T nVTS 

NOo'10E/F_9/97.'.98/27 	 Dated2O,11o9'7 

COPybO 

1 	o (mdt.c Q S 	 r/To 	1norrnatJon and 

flOCOfl3ary act iOflo tJ0v0to your sigta1 Mo.4724 dated 

25o10e97o 

sd/.IflEq ible 

rt OROUIN IL;ER (s) 

UVLol3 S3*IThN1GAR 

2 
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ATEXUE ?C THE CM3I? SECTT. LETTER 	A27011/4/86aAaII 
D?Efl 15 1 

51.ro Nature of the 
S a 

Extent of the cor1ession cranted 

a a a. 

ricesion 	. . 

1 2.. 3 
. I

-- 4 
1) 	dthi 1D Al2owan1ce 

- 	 - 	- 	- 	- 	- 	 -- 	 -I  

A hardship a110arce : £.25%?of basic pay 
-- 	- 

For the 	tatio

-- 

n 
subject toiaimu 	of 	o400/ 	om. - in as belongiig to cteoci- v 
respect of category 	fld2c5%f baa. and $Cc by the F=of t 

IC s'ubject to rnaxic 	ofL .2O0/ parent under t" 
to categov flOw deeated to hLth 
thore situated in the 	othtatern 	q same rae'_piy  

A1dthQfl & 	i.cobar tsland and 
ep ç, tthere 	pec1al allowance -i 

- • 

• already sctioned 	 . 55-  

	

1 	 - 

	

J 	- 	 - 

- 

- - contd. 	
. 

/ 
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2) atiorz A1iC'Jarice 	 Pt1on 	 to tha rrk Of Field 
TTTTL 	 off±cer s ar3 1t.r z t the foflj 

e;:cepti -ic 552 Bn.ori:1 
Dev. comdr/Astt.o3y.ccc: c  cf sz and 
also those on ceptat.on 	the 	rc 
the Alflhy :- 

'P 

coo. 
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t 	

I I  
' 	 2 	• I 	

S 	

I 
* 	 I  - _ _ a a - 

 at Ion 	Rates 

j) '1-ec7ory 	 iS)1e ra te to sttions 	 ti- 3.i the J3orzer Security 
•e 	area- 

II) categc.ry 	
AE ad=issible frcci time to 

Statior 

	

	 time in the Bs' in opert.jonè j 
are 

- 

3) Clothirm i. A non 	unthb1e clothing grnt o 
to30Q0/a for Etaff othcr then sSn B. 
peror1riej and 

COy.Corndrr- Of EPF 	r5 also tr2 cri 
tation In the pp frori t'e tv,po - ed in 
Category R & C Ctat Ioris an-located at or 
higher than 3030 "Ttrs.above HSL and  
for staff posted at category B & C Statj_ 

ons and located etteen 1500 an 3033 
?Itrs above 15L a a one time grant 

U Th 	a-xou.-2t ..ilj 	 s 	ri 	--- i11 be 	ju!-te on recet o th 
inn r0port at the hrhjp icc 
ccrtjfjc t.t 	advanca h s been 
utilised for the Purpose it Int I 

'p. 

I. 
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- 	 - 

)e e al grant at t 	rate 	Ti' 	O 	te OrefLC_: 

p3c for location at or h!. er 	alloance il1 be aciiibi ° 

than3000 Mtrs. above MSL 	• 	to tho-e peroniel ho are 

L300/ 	oo for locations 	 in category n & 'c locatic 

beteeri 100 and 3OO I-trc. 	 for a period of noter th 

above sL in catecry b3 	 yars 	n cas-  the üt1cer rat 

& e 	s tions 	 rn 'zra cstiq from catgcr 
& I c , Iocation earlier than 
years at hi. owr recuet,he 
be asked to refund proportionate 
Fhare of the clothiicj grnt. 

(iii) The Head of the Cran1 - t±C 

- - ----- 	 - 	 at their on dicreton ' 

- 	 approved areietorsc-ericla± -: 

- 	 any location as belonqiiq to ca- 
- 	 teqory 'B' & c station fcr thc 

uros(2 of clothing grant 
on the basis f hciht aloe 

• 	 ry not so cualify) based c ct 
- 	 factors such as savera clae 

- 

,' 
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. secil T,iJfl 	Daily alioar.ce :t i.1cre.s 	rates for 	 etc. (e -,99 in 	:ro-i ;'lley) .The - 	
eAl ci- cit1e.wilj be 	 oft the organition bill got ap.rcv, 

adrni.s Fible dur' ing tour to category 	 ':ell in advence from tho cab iet 3ect 
Be & sCC stations 	 the pararfleterr _Cr dcclarin 	tiv icct 

l?orterac,e arid animal transport charg 
as drni's1ble under supjleeitaz-y Rules 

(Vide 	F±..  Q.Pi NO.  
() /64datd G1065), for classified 

areac 	 praderh will 

rn.ssib1efortourto all cateccry. 

 I  c stations 

Ion as ecui\'alent to the. c a t 
& 1 c ,  StCtiQfl5?. 

Lzive ?ravl 
corcesin 	 (I) amployees ether than ssE Ez. per 

sonne.i -.an thc se ondeputaeion -irrthe L. 
SFF from the 4 ny posted ii category 
E .& Cc lop.at.ions will be entitled to 

Leave ¶Z'ravel coe !oroce a year 
aait t 	zial ru 	c one 1r2 
2 ver r 	 - 

In case the employees posted at catery 
& ec locatIons hasalrcady avaia 

the LTC for the block year 198687 
issue of this order e th.-t concerrion 
be treated en 	-taming to the  
yezr 4986. 

JF 



• 	•;i•. 

-- - V. 	-. 	- 
- 	 - 

/ 
/ 

4 

FA 

1 	 2 	 3 	 4 

(ii) In case Ôft3eath, serious J. I I e s s o 	 - - -- 

rnarrige of a fily rembr 9  where te 

tmily• re1des separcitely q  thenpoyees 

/ 	 will be entitled to 50% o the rail fare 

of the entitled class for travel to p1ce 

of - resideflce of the family. If the  

employees are to travel more than 50 	 - 	- 	- 

road either mt the end of the journy 	 - 

V 	 full b.is fare fDrthis joUrney will also 	
•: - 

be re Arn bursde 
V 	

V 

6 journay time ';hile plyees otec in CetejOry • Bt & t 
- leave 	their caEe will commence an 

pceeding on 
V 	 station will be etitlad to joininc 	I teits cn the date the eraployao rea 

leaveo 	 between the point of iuty_VaVnd_ - 	ches the rail ea nearegt to t}'e place 

nearest rail heed. 	 of dtity at category 	& 'C station.. 
V  V Ii) ±ie jourriy tire should b reasonable 

and ilV.L be cetermned by the rapact.ve 

inis. V 

- 	 - 	---.;- 	 V •V• V 	 . 	. 	 V'V 	- 	.1:: r 	 . F 
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7. -floUSC ReFt 	 Eouse Rent Allwanco facilitlos -dssib!e 

	

Allowance, 	
to the Exccutve cadre will, be c.diissible t 

the personnel of ether cadres also of corr-

esponding êve1sZxcept n t2e.cse f 

personnel and Dy.Cots/Coy.Cocs/s  stt. 

CoyCouJrs of SFF and l sc,  those on depu... 

tation in th SFF f xom the Arrny 
-, 	 - 



- 	
-' 

:1. 	
1

2 

8 cash Cornpeasa:tion 

fe r W() rk on'. 

rolldy 

9. coverment 

transport 

10 	ecuity allcw. 

ance to 

ItirllstGr.101, 
secrttarial and 

iccoprit radre. 

4 

ca;h compensation for work on holi-

day as amiibIe to the stdfE of 

the executive cad-re u.pto the rank O.A. 

pield Offic,es, in the n 	& 
will be admissible to personal isi 

stants stenographers and other 

staFf of Telecom, cij)hr and Ni .T. 

cadres, who are drawing basic pay of 

p. 900/.. (pra-.revised) and below 

are notont. .tled to overtime allow..,.. 

arace. 

Qovermont tranE3poxt will be provi- 

ded to the staff eigeged in n2ght 

hift f3 for picking the'i up and to 

enable them to return to thd.ir reL. 

dence. , 
-. 

H 

security allowance at the fo1lot-iic( • 
• 

' 

ithte5 is sanctioned to the Ebllo'iimt ., 

category of the 	tff 	wrking in i'op 

:eCret 	Branh(?s . 

subject to a ma x-wuin of I 	.; in each 
i 

crade: 

e s iqnat-io rt 	 Amount H 

i) 	z.n.c. 	 . 	-. 	u/.'•: 

II) 	Steno0 	c3r.!:cI/tlI)c 	pc;0 	r- ri H 

5O/PM 

section bfficer/pr.i 	. 
vate 	ecretary/;rep.nr 	10/PoM it 

'fl 	ASSi.staflt 	irector/ h 
rea orn.tse/Dy. 

n1rector of jccountsr. 	200/ 	P0Mm  

1 - 
I0 
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,Kl T t-, 	TO 'P4E 	T 5 i'C'P XTT'! 	iC 
T7TTD: 	 .-..- 	

. 

ST?T1 	 LOCi'PI 	CATC(py c'3 
-- 

/,.PW'T1CFTAL PP\Df5H  

//. 

t7 X, 0 LO RI AN G 
DAPARIDO 	 110NIGACNIG 
AWNG • 	 H EC U' A 
YINflKIOUG 	 TI.LjG 

HAULIQ 	 HAwz1 
MIAO . 	 LADU 
NAMPONG 

• • 	 SEPPA 	 PMcO (, 

H 
CANOLOrG 	 4 

L 	
MINI 

RADH7NptJR 

HIMCAL PP1flflSH 	DKALPT (REKOGPEO) 

POOH 	 I<ALO1!Q 
3 & IC 	

'TYOHA 

HiLE 	 :• 
L1H 

K Ls 

CAK P Pr' 

KONG 

CUP1N 

DUR 	 H 
ETGLoI 

L 
MEGHALAYA L 	 JOWI 

NON C STN 
TRIPUA 	 K?ILASiHR 	 • 

UDAIiTJR 	. 	 H 
KHOt';AI 	 . 
SON EN1YRA 

'PT7R PP?DSH 	 t)HARC!ilJLA 
JOSHIMATH 

WEST 3E!1GAL 	 SU(IAPOK!ptI 

p 

0OG 



ANNEXUR -ii 
\A1 

VLMft or XDZ 

CASIAMT, $MRZTAPIAt;`,A-

UKALIZA 

 

HCUSE AWMxi 

HMAHA SOJM 8 

W1W flLHt. 

No.41O16/6/86so3 dated 28.10.81. 

.5Ub$act&* cK tO49104 of IRMOO rent Aliowaze CGew3LOt 

- to cthex cidree o1 Anc. at - part with e*ecutive 

CidEec 

ree1etber ARC Dtd u.o, me 	/88/8 5 dted 

13..29Bø. 

20 	 in vontiAuatioa to this sectotarlat letter  

$o.49/i1/8/6 OZ dttod O.5.)9$6 • smnton of the 

eoidert is heroby conveyed to the ecutiora of oata 

Uetd at nnrne 0  to this o("kr in Var-tOUS CQdteS o 

correspondlaq 10V010 in the ,p,c* to thAt Uf the xoautive 
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No0 9/SSB/A2/86(1 )IV Pt011 
L)irectorate Genral of Security 
Office of the Director,SSB 
i3lock r.V(ast) RK0Puram 
New 01eLii-1 ni QCC;60 

Dated the .9/3i'89., 

N EMOR A.NDUM 

Subject :- 	Grant of concessions tc the staff 
of <'3B 	 V 

In exercise of the powers veste-d in 
him as Head of Department 9  in terms of Para 3 of 
Cabinet Secretariat letter No0 A2701 I /4/O6-EA 0  II 
dated. 18012087 9  the sanction. of the Director, SSB 
is hereby conveyed to the classification of the 
undermentioned stations as Category 	stations 
for the purpose of grant of various concesiors 
mentioned in Annexure I (other than clothing grant) 
of the above quoted Cabinet Secretariat order 
dated 1812.87, fora per:i.od of three years w0ef 
the date of issuc of this rder 0  

SLNo0 	Name_of the station 

1 	 Gangtok (Sikkirn) 

2 	 izwal (4izorain) 
Irnphal (M'ni 	

V 

V 

	

( G 	0 \T1L\ ) 
Dy0 Inspector Genera]. (E) 0 

To 

I 	The D.Os UP/NB/N 	'Manipur/Shillong/Raj & 
Gujarat/HP DiV1VS1OnS, 

2 LU1 DIgs TCs 4 	 - 

3 Director of AccountsNew  Delhi (5 copies) 

40 Cornsndant, CSD & W Bhopal0 

	

5, Comm;ndant TC Far.icIabad0 	
V 

6 All Branche 9  SSB Dte0 

7 	Order file0 

•1 

/ 

ell 	
00 

.. 



1 

• 	 . 	 . 	 . 	 . 	 . 	
• 

ANN X lat 
No 9/.3)3/ j/I(  
Diiectoia Le Ceu. 	1 of 
Offtce of the Director 
Block No V(i•aot) i.iJ-'urrirn 

Jew Delhi : 1oo66 
Dated the 	O/9/92 

MEMO 'ANDUM 

Suhject 	tx'a nt of concessions to the staff of SS 
• 	 posted at Imphal. 

In exercise of the powers vested in him as ilead 
of Department, in terms 01 Pr' 3 ol 1h . abno1 	otariat 
letter No 0  A27O11/L/36-EAj1 dated. 1 8,1 2q87 and in contj- nuart. on of. this Directorate Memorandum of even number dt09i0L, 
89 1, the sanction of. Dix'ector,SSB is hereby Co:flVeyed to the c1asifjcatjon of Iinphal 5  Manhour and Nagaimd Division as 
Catgory I BI Station for the purpose .of gr'ant, of various 
•COnheSSiOrIS mentioned in Annexure I (other t}an C1 othing 
grabt) of the above quoted Cabinet Socret:u'jat le ttcr dt0l 8 
1 287, for a further period of 15 years w , e,, f. 93.92. 

Sd/-j 29/9/92 

( B ,I). 	HIKARI ) 
ASSISTANT DIRCTOF (EA) 

1 	The Director of Accounts, Cabinet Secretariat, R..K,,Puram, 
New Delhi, 

2 Divisional OrgantserSSJ3 Manipur & Nagaand Division, 

30 DIG/Kohima, Irnphai0 

4, DO JOK/HP/UP/R&G/SB/14B/NA/Ap/shi11ong Division 0  

5 DIG : TC Srahan/3a1onihr:L/HaflOng/Fj Gialdam, 

6 Accounts Officer, SSBO 

f, 	uard file0 

COO, 

Xtt C4_ 

Iii%

__-

cüj 	p&D 

S 
IVuQ/pf 2) Ipisto,; 

to 



No, 9 
Direc 
Offi 
East, 
New 

-, 

- \J 

Wx—f9RJc7--  . 

iL 

Dated, the, th Dec, 1997, 

In COfltjflutjOfl of 	thi:3 	DitCCtO1- tp fle'o 
No, 9/SSB/A2/86(1)_V(pt) 	dated, 	26,892 and No, 	9/SSB/ 
A2/86(1) , IV(pt) dated, 	30.9,92, 	the sanction of the 
Director, SSB is hereby accorded to the c1assifjcatjo 
of the following stations of Manlour 

& Naqaier)d Division .. 

as 	ateqory CBs station for the purpQse of various 
cócess1ons from the date and period shot..n aqdinst 
each In terms of Para-.3 of the Cabinet Secretariat 
letLer No0 A-27011/4/86_EAII dated 	18,12,87, 

Si, 	Name of: the Statjàn. 	Cateqory 	Date & 

• O 	0• 	
Gt• 	

CO 	 0 	 G 	 • 	 O 	 * 

1. Imphal, M&N Division, 	CF3 	9.895 to 	S,9L—T 
2.I<ohj.rna 9  M&W DIv1sjo. 	IBI 	26,8,94 to 	25:s 98 

s4/ 	/3J97 

KARN SINGH ) 

i 
AsSIpAT DIRECTOR (EA) 

Copyr).o 

1 0  irhe Director of Accounts, Cabinet Secretariat, 
R.K. Puram, New. DelhI • 

 ccD, M&N DIVij, IMPH?L0 

 DIG., 1<ohirna, 

 S: 	HP/UP/J&(/R&/SB/NB/NA//snhiiongo 
 DIGs •  TC Hafion/5arahan/s1ofllbar1/Jamm/ 

KUrnarsaj, 

6 0 	cirder 
• 

file, 

• •' I  

It 

SectIon OJJsce#. • 
• 	 • 	 • 

4drn1pur & NgaInd Dw, •: 

S SJJ 

II 
H •: .' 

,• 

1)4 •VH 
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Ilk  

- 	 IO 9/SSB/A2/861Ito759O 

4 	 DICTORAT GEM ERAT (T SECtJRITY 

OF'ICE GP THE DT':cToR : 3SH, 	 c 
EAST E10CK, V, R.K. 1'lJRNI, 

NT'! DELPI 4 110066. 

Dated, the, 12 3cm, 199. 

ORDERI 

In continuation of this Directorate Order of 
eVen number dated, 8th Dec. 1997, the saition of the 
bjrector, SSB is hereby accorded to the classification 

of impha1 M&N Division 35 Category IBI station for 
the purpose of various concession with effect from 
9898 to 8.8. 2001 in terms of para3 of the 	 . 

• 	'• 	
Cbinët Setari 	letter No. A_27011/4/86-E1I 

• 	 dated, 1812.87 

0 	 0 

Sd/ .111.99 

N.C. BHATTPrWRJEE ) 

ASSISTANT DIRT'roR(EA) 

to -  
Director of Accounts1 Cabinet Secretariat,.R.K. Puram,., 

1.

New Delhi - 110066. 	
•0 

2. DOs: 

DIsG: TC afloflg /$arahafl/Sa10fl1 	/Jammu0 	 ,• 

40 Accounts officer, SSB Direcorate 

5 	Order file0 	 I  

7 	
I 	 Ic 

-.-. ---*0 

.1. 	
.1 

%c0ø Officers 	 • 	 • 	 0 

thnip11r 8z 	Dtm 

Juipha1 	 0 

I 	 (I 

/ 



HyAdvocate S/rj G.K.r3hattacharjya 
With 

' Versus . 

1-lUnIOn of India 
Jt3presented by Cabinet Secretary 9  
tepartiient Cabinet Affirs 0  ( 	"'A New Delhi. 

• 	: 
 

2c 
0 

Directorate General of Security clock 
VEat) 9  R.K6Prajn 

•oti Delhj-.110066. • F 
3 	Director 0  Avl4tion Research Centre 9  

510ck-v(Et) 9  R.K'urwn 9  
- zie W Delhi. 

fiputy 
• 

40 l)irector, 
Aviatiorl 1 eiarch 
r)ocooa. 

•t±• 	 ric 

• y 2 dvocate irj 5 1iPSr.C.C.S.C O  

ORDER 

U 

Onent... 

/ 

CJ1TFAL I'L11N.L T TIVL T1(4i1 	 iJ'X ULH 

• 	 - 	Original Appljcatjon No.245 of 1995 

/ 	 l)te of Or&r 	This ' ttjj.. 14th Dy Of.JuflC.1996 

/ 	
Hon ° ble r1 

kfon'ble Siri D.C.Verma0 Ienber(j) 
• 

2o Zn ILLohnu L'rAlj4d 	1ki 
flity 1flupector 0  • 	

.)Wiation heasearch • 	- 	•.':: 	.,.;- 	 . 

2 SId Dipák Ndndj 0  
E(aci.jo 11.Lstri 9  
AJc, XocmdOcAa. 	 . . 	Applicants.  

The applicant8 are ernployces•of  the Aviation Research 

Centre 0  Docxndoouui (ARC for short)0 Applicant no.1 is a 

ajtary In.j-iector a post which is equivaient to Dpuy F 

1?.cld Officer and is belo.i Fiold Officer. The applicat 

No42 Is 	Kadlo 1Ljstrj0 The pO3t. of, t&LstrjO fallstnde 

of Senior Pield As8:Ltant This i 	1so. below 

Pjld Officer6 The content authority of ARC. has classified 

' 0 	• ••.• •; • 	• 

Iry 

1• 

9 	 ) 

• 	•• 	• -. 	- : 	 •. 

PB 
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.jory  

Ui e1it £ron1 22.2 2. 	Annexuro Iv to tj 0.A. 
namely EA-Ii (A 	- 

PresidL-nL
.12.1937 COflVCYCd the SanCtIC1 of the to the grant Of 	

ssions 	
d me tone in the Anere thereto 

to the various Categ8 Of Staff of AJc except those 	 the 
 on dcputj 

Force. 

	

	
01 

from thq I ndi an  
cordIng to the 

AnneXureRatio n  Ajj00  
the :ate adssible 

in the L3SF 
In peace areas is anjssihje 	

/ Urjto the rank of F.o and below in Category B aas 
 The app1ict3  had requested  the authoriti 	

of ARC. 

es concerned to allow them the âtjo 	
11owaflce but this  

the authorities eflce this 
	ginaj 	

Was dec1ed by

PpUcation under 	
/ 

Sec0 19 ofPdmInAstratjv,Tribunals Itct 1985. 

3. 	Mr. 	

learned Counsel for the appljCdflt 	knitt 	that the appl 
ante are CflUtlCd to the Ration 110 	with 

effect from 22.2.1994 
1 is a ce w dej 	 o

to theIll bCCaUC O 
Wrong interpretatlo 	

j 
of the order dated 

6
.12.1987 by Wh1h plAyllientof the 

was sanctioned Relying on the 
Mr. S.A11 0  Sr. COOS,C 

SUittQd 
that the applicants have made the claim on a Wrong

JqOtlon that Govereflt had e 
vario nonexecutive 	 cuatJ 

 posts with different executive cdres/ • 
for all concessjo5 

The fact however remains 
that the 	

: of pOsts vide order No.A..11016/6/86 
	dated 

28.10.1986 (Annexre_111)is for the purpose of House Rent 
	 L. llowaflce only. rther, the ç 	qsj lon has-been extendcd 

to the employees of juni
lowan  

cadre 	 or ecutjve unly UpLO the ru oi
°aur c t1 of the J'4or 

F1utjv0 
Staffs Of R & 

AW and th applicants do not £jj in 
this Category CdnnOt got the bne±it o 
	

/ 
kat 	

Ya' submItted that 	

/ Xr 
---- 	' 	

- 	 t 



ground tr by the repo 	ti is not tenable as 
in the C  

6seOf 
 I1

-
1tC11ir1c !jureau the 	 Ao 

was 
a11owd to the nofl-exutive staff also and thcri the 

wc stoppedto be paid applicj0 were uhnit 
before the Central AdmInIstrative Tribunal and th€ payment of 
Rat 	Ailowance was restored0Xn this connection he has 
referred 

to the orders in the O.A. of 163 of 1991 
and 

N0o199/91 of this Ber.che 

4. Wehav 	perused the records and hard the 
COunutl -  of th 	prLj 	in this 	.A. Letter NO.A49Q1l/S/ 

&ted 10 1986 shows that the 	rejdeti 
p1eed tb anctjoz 	O(eight) COr1CC1O.J 	to t)i 	various 
Categorje 

OUe 	kcll ~. 
ci 	Ljj 	of 	IJC. 	On-ce of 	the 	Orioojo11 	is 
Allow,jr1cc. 	and 	it has beLfl Stated that HOUSO 

Rent A11o (1 ( c 	dII4jjb 	to thc ExucuLivc CddL 	wiU b 
ajssjb1 	to the personnel of other cadres also of corres- 
onding 1vels Consequently eutio 	of posts was ordered 

by the or9er No A- llO16/6/6.y1 dated 28101986 CxC1U5.V.. 	s 

ly for the purposeof paent. of House Rent A11oti 
7.1  

Under thi oroer the entit'led ' to draw House 

rent allowance. Under letter NoA.27011/4./86_11(A) 

dated 6.l2.1937 Additional COflCCSS1OS were granted and 

one of the lm was Ration Allowance to the 
VarioUs catrit, 

of the stafj of ARC. The claim of the respondents is that 
since 	 of postu in re iCt ofit tiun 
&llowaflce this allowance cUrinot be granted to' the applicants 

are nor-execi tivc 	tif f 	ve 	tr 	IiL 	un1  t 	ci 	y 

/ such sta:u of 	U4t.. 	recf)ondents. Un 	n t) le cac' of gontin3 
House Renti Allowance for the purpo.. 	f granting Ration 	 I  

1)owance such equation of posts is n 	required by the 
[ 

author.ising letters. This pOjLjn 	-lear fçcn the 



Rates 

As adnLisSible froin  

time to time in the 
norder ,  Security Force 
in peace areas. 	 . 

separate ord-
ers Will 
i ssued about :.. 

or respondiflg 
levels . 

(1)Czi tegorY 13 
stations 

House Rent Allow- 
ance facilities admissible 
to. the Executive Cadre will 
be admissible to the peisO-
nnel of other cadres also 

of corresponding levels. 

xtefCcE 	oc 	ong?a 	 eiaF)'. 

o. the con-
ces8iOn 

-- 

2 	 3 

,: )Rati0n A110Wa1e Ration allowance upto the rank 

of FO and below at the follow- 
ing rate ss 

 . 

, 

:•'' ,;'; :' 

(B)1ou5e :Rnt 
Al loW8fle 

1~ ,- jng in what is not there or what is 
The reBpOflieflts 

ot intendud to bc there by thu leLter Nu.A 27O11/4/ 

dated 6.12,1987 88 indicated above. 
mi letter simply clearly 

tate that the a11CW11L 	j 	diiti ible tO Lh( VArIOUS citc- 

ories of the staff of ARC by placiflg a limit upto the rank 

of FO and below. In O,A,163/91 and O.A.179/91, of this 
13nCh 

on the s trength of the recommendations of the se- one man 
'  

C0mmjtt referreci to in 
thiSO.A. Ration Allowance was said 

to the n_exeCUtive staff of the Intelligence Bureau but 

the oaymtflt was 6topped in 1991° This Tribunal in tte 

dated 1.
1 12 .1993 (to which one of us was party) after disCu- 

iOn nd e1y1iig on tti order dated 27 .9.93 o the 

minttl 	
Tribunl. hridigarh enCh, Circuit t 

arniwU 

tu . u 1 /i '/92 	tI hu id Ui.L. 14t 	 wt , H 	( 

saible 
o the applicants in those two OAS. The facts In 

tto O.A3 and of the present O.A jnsofar as they relate 

p 

( p 

2 	i 

I 	I 
is' 

coritci•  

T 
.. ,., 

C]. 



• 	••••••_ 

Oflatjoi llowance and House kct A11ownce are almost 

identical. The C011(jitionG in those two O.s j in rcct 

• 	of Ration itlloiance that the personnel posted in category 

B latini will be entitled to liatlon 1lowance at 

qua1ifyiig area rate for E3SF. For house rent allowance it  

is stipulated that HOUSe rent allowance. wouja be applicable 

to al]. other cadres of the lB under the same terms applicable 

to the executive cadres cf corresponding levels. In view of 

the facts mentioned above we hold that Rat.jon Allojan:e 

is adiulssjble to the applicants in this O. The respondents 

are direcLed to pay Ration Allowance tc the applicns at 

the rate applicable to thent witL efLect frou thc due date 

22.2 .194. Thu arrer aiuount. t.hdl 1 be paid within 31 .10.1995,. 
'0 

The applicatiofl is allowed. No orderas to costs. 

• 	.. 	. 	 ..: 	H 
- 	 . 

• 	(2 

.111 •I 



CE-Z IMINAL/CIVIL. )PPELLATE JU IS DICTION 

2256 

(Petit 10 136 of th 	Co nstitution of India 

or spec.tal Leave to Appeal fraai the Judqrnent and order 

daed14th rnne 	1996 of the central Aninistratjve 	; 

Tribunal 9  Gauht1 Bench of Gauhati in orginl hpplicatio 

No 	of 	 • :• 245 	1995) 

- INTER 1 CU TORY 1PPLIC ATIO ' 	NO 2 

(Application for stay after notie) 

iiu;ton o1 Zt'1 	fl & 	or m 0  

Versus 	
• 1 

sri. yishnu praad. saik.ta and Oro 	 eo.pespondent' 

(FOR PULL CAUSE TITLE PLEASE SEE 

AT'FJCHED }IERTWiTH) 0 •  • 

16th_MARCH S  

0 
HON° 	LE 11Ro iT I STICE, SCo .GAR1UL 

HONE HLC ,  flR. JUSTESo SAGWCR APWAD 

HONG 3LE OR. JUSTICE M. SRXNIVASAN 	• 

- 	 . •I • 
• 

I.  

Co ntd 	6 I.P/2 
I, 

I. • 	

• 	
•• 

r TI 
	 ~- Mlrml, 

.......... 

1.'. 

TFIE SUPREj'IE COURT OP IDIA 
	 J.• 



it 
I 

- 	

------ 
-- 	 - .4 

..\ 

Mr. V.V. Vaje 0  senior advocate 

(M/0 Rarzji Thomas and P. 

.Advocates With h1i)0 

- For the Respondent Noo 1 to 870 

8 9-1'4 2,o  1444' 	 s r. P.<. M1sr 	jdvocate 

For RespOfldOfltNO 	
88 mnd 143 -g Mr. ,cs, Srinjvasa Rio 

Advocate, 

THE PETITXO'c FOP PCZAL Lv TO ALPEAL W4D TU; 

APPLICATxO Py FOf sPjy above. zentj.onèd being cal 
I 
 led on 

for bearing before this Court on the lGth day of iarch 9  
1998 UPONhearing 

cne1 for the appearing Partles herein 
THIS COUR r D.OTIq OP.D1P that petition for Spccial Leave to 

pea1 above...mentioned be and is hereby dinised and 
consequently this court 0 s order dated 21st January 9  1997 

uade in InLerlocutory APUCtiOn NO, 2 abavenentjoned 
granting oxparte stay be and is hereby vacated 

91 THIS COUp bOTH FURTHER ORDER that this 
rder be Pnct1ja11y observed 

by all concerned. 

Chief Just ie Of 

dated this, the 

WITr1ESS -"-- 	---'- 	 - 1UL& D.L snr..i Madan 4ohan Purichhj 9  

India at the Supreme court 9  New Delhi, 

LGth day of Màrch 1999, 

• (RoI10 LAKHAUPAL) 

• 	 DPte PECISTRAR o 

I !..'. 
r.. 	•. 
I 

1' 

j .1 	
. 

huh 

'I  7 



j, THE ClN
jjAIThI)ttJ NI 1IAt1v1' '1i I UUNAF 

lot 	
GUWAIIAISJ I3ECJCU 
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5. 	On Ioring the leunnd coune1 f o r the FItie 

and following the decision of. Uiie Tribunal pssed in 

• 	 ,d 

 

0.I.1o,2'15 	Of 	1995, 	J. 	disposo 	of 	this 	ppl iCrt)Ofl 

• 	 with 	direction 	to 	the 	rc;iJentti 	Loimyt -nHn 

liowance with effect from 	 Lhe arrears 

	

- 	;nunt 

 

	

bil pI1d an early an 	ot;sil,je, at flH' r1t:? 'jlLhln a 

period Of three 1nonUi3 from the 'late of Le:eip 	of thIs 

order. 
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j1 Sr ov.0 Duranu (Ss 	r ahort), /1 	
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(Pr000duro) f(ujWn,
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I 
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V. 

/ 	e11')loyee0 of the SSI3 nerving in it iaga become eligible 
	" 

or getting the ration, allowance from 
8.11.1994. However. 

/ 4 	
. 

according to ttie:u, for nailleinoxplicable' 
ren'00113  the reepon- 

dente. denied the ll'ance• to the .appljcan 	Ifl a noot illegal 
and rbitrary menner, Coneequently they

repret 

L'tipraying for.payment of thelowance to them. But 

ther aa no response from the rsponde8 They oubmJtd 

that in 
the'ca8e Ok °'nployoas of the Aviatioll esearch Centre

0  
Doomdooma the Tribunal djroctc 'payment of Ration )U1oance 

in the order dQted 14 . 6 .l 6i 'O./.Uo,24of 1995, order 

atod 17.7.1999 j O.A.NO.09 of 1996 and order dated 21.4,1999 

in O.A.o.223 of 1993. The eXecUtiVe cadrb of the 
-3 8 Itanár 

were alao grantee ration nhlowance. They oubmittod 
that they 

arc Gt1ni1ftr1y 
situated With the omnployee3 oi the' Aviatjo 

Reaoroh Contre and the executive cadre of sso, Itnaçjar and 

have Pra'yed that the respondents may be djrected tJ aUow 

them ration 
allowance with of feet from 8.11 .1994k 

29 	T) 10 rospoIien 	have conteeted .th application and 

oynittej written statement, /aordir'g to Uiem the 
ppljofl)t 

arè,o1ding non-executive cadre in the SS3, Arinaca1 
Divijo1 

rati 0110 l 10wri0 e ia  not eldrnjaCjble to themJ The ration'J 

18' admissible only to the exeoUtiv ataf1 	 I, 

ank of Field Officr and be10 posted 'ih c egory! 	or C' 
'statjo. They eklao  * submitted that the ordere ° th Tribunal 

in the caco of Aviation Research ?eritre cannot be 

to the applicant in this ö.,)., who were not applicntg in 

those Original 1\pplicationa decided by the 'rcibunal. Thi Ia 
also the view taken by the respondents ;in their Of,ice 

Memorandum dated 19.2 .1999, y\nr1exurefl to the written cttenient 

3 • 	I have heard learned cou 	 both sides. Mr 0 .t ,Daa, 

learned counsel for the applicnrits subnjttd that according 

to tii 	'quc*t.ic,, of j.onto and the orders of the TrJ,hwia 1. in 

3 
'I 

• 	 •' •14 
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respect o1 the /"iet.j 	
fl er'h Cfltre rajJj on by the 

app1j 	the pp11cto crc, entitled to the roUont 
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dtd 21.4 .199p in which dotj1 	J.ocuoso1 arid 

cl1owg pcy 	of rtj 	flhlowaro in th000 ona 
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am of tho view tat the cppijc15 in 
the O.. Proant1y under QOfloidoratlon ra °i'nhlerly 

o.ttuatd 
With the epplicnrta In tho0 Cacj and the JudQiJents in those O.\o Covarfj the ocse of thc 

pplj.ü 	In the preacut 
I there, direo 

tho reapondonto 
to pay tatjon allowance 

to the npp1ioan 	
With ee froni the data th aI1owwcn beawne 

lanible 	• 
to Itanagar on the strength o order di ated 

smd atibtJoqut,n. Orthr exia,Jj1 	 of thc a 110w 	or 
£rom the date o their actual 

pOnj 	
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/ 	 II THE CENTRAL AD1lNiSAIvF TNlLuN . WWWJW GUAHATI BUNCH 

Ori;1] App1icj0 No.367 
of,l9y / 

Date of decision; This the 12thdayof,, 2000 

The Hon'ble Mr G.L. Sanglyi, Adminjstratj
, p ternber 

Shrj Nanik Sapkota. and 36 others 	 . Applicants  All the applicants are non-executive 
staff servinq in the Office of the 

'By Advocated Mr G.R. Bhattacharyya, 
Mr G.M. Das and Mrs N. Devi. 

- versus - 

The Union ol India, repr Jentod by the 
Cabinet Secretary, 
Department of Cabinet Affairs, 
New Delhi. 

The Director General of Security, 
Block-V (East) R.K. Purau, 
New Delhi. 
The Director, 
Elock-V (East) R.K. Purarn, 
New Delhi. 

The Divisional Organiser, S.S.., 
Shillonq, Meghalaya. 
Advocate 

S 

Mr B.S. Basumatary, Addl. C.G.S.C. 
.Respondents 

.1 

ORDER 

G.L. SANGLYINE (ADMINISTRATIVE MEMBER) 

The 37 applicants are permitted to pursue this 

application jointly under Ru15 
4 (5)(a) under Central 

Administrative Tribunal (Procedure) Rules, 1987. 

2. 	
All the appljcant are non-.executjve personnel of 

the Special Service Bureau (SSB for short), working under 

the Divisional Organiser, SSB, Shillong, Meghalaya. 

Shillong was declared as a category 1 B' station w ith effect 
from 2 7.4.1992 for the -purpose of grant of various 

concessiorts as mentioned in the annexure of the Cabinet 

I 
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'1 

Secretariat order dated 18.12.1987, Annexure I, and it was 

extended from time to time, the latest one being upto 

6.4.2001 Ration Allowance is one of the allowances 

mentjonec in Aflfloxurø I of tho said letter 

EA-jI dated 1 8.12.1987 	This Tribunal had issued order 

dated 14.6.1996 in O.A.NO.245 of 1995 and order dated 

17.7.1998 in OA.NO.89 of 1996 in respect of employees of 

Aviatjon Research Centre. It was also decided on8.9.1999 

in 0.A.No.103 of 1999 in the case of the employees of 
SSB, I

tanagar. In all these orders ration allowance was 

a11owe. Relying on these orders of •the Tribunal the 

applicants 'submitted representations before the authorities 

of therespondents praying for payment of ration allowance. 

The respondents, however, denied the allowance to the 

applicants on the ground. that the orders of the Tribunal I
are applicable only to the . appljcants in those O.A.s and 

not tothe present applicants who were'not parties to the 

ear1ier O.A. However, it was also intimated that the matter 

under consideration and the decision 	be 
Puniated. The applicants did not wait for the rsuIt of ti!1 	

'. 
)  su, 	 i 	 . 	

- : 
) 7 d casion, 	

f any. They have submitted this O.A. Ii 

thi application they have prayed that they be granted the 

benefit of ration allowance with effect from the dae&frn 

• 	
which Shillong was categorised has 'B' Station, namely, 

• 	27.4,1992. In support of the claim they 
have relied on the 

• 	
orders of the Tribunal as mentioned above. Th respondents 

have cqntested the application and submitted 
Wrin 

statement 

3. 	
I have heard the learned counsel of both sides. 

This matter is similar with the case of the employees of 

SSB, Itaagar, namely, Shri N. Venugopal and 69 others -vs-

Union of India and others (O.A,NO.l03 of 1999) in which 

vide order dated 8.9,1999 this Tribunal had directed the 

ir responderts ........ 

• 	

• 

• 	- 	'"")r.' 	-. -..• 

p 
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- 	
3. 

responden 	
Lo py ration allowato those applan 

with effect from the date the allowance became applicable 

to Itanagar. In the case of the ernployebs in Itanaqar the 

ration allowance was admissible from 
 

statj08 	 8.111994 when certain 
Pr3 we 

and 	C
re c: I asijf led 

staj0 	 (:aleqo ry  ' 	

for the purpose of varjo3 allowances and concessi0 	
grantedto the employees Now, in the case 

Pr.esently under considerat. 	
the ration 	

became admissible 	 all 
 to the employees of  27 4 19g 	 Shillong with effect fro1 
i.e. from the date Shillo9 was c 

category '8' 	 lassified as 

concession 	 for the purpose of the various 

4. 	
s rnefltioned in the l-eter 

	
8.12.1987.  

In 
the light of the above the resp' flderts are 

applj c  
directed to pay the 	 fl5 

rat iorllowaice f r om 27.41992 
onwards w1thj 	

four month5 frojr thedate of receipt of this orer.  

5. Th 

.... 

mp .7 

/ 

Sd/[iEiER (ADf'l) 

be true Ce 

/ 

Adm 	hJ 

application is disposed of. No order as t o 

. 
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lo 

ANNEXUPE-XJI- 

No .1/4-E/93/Mfl/70 56 
Directorete General of. Security 

Office of the Divisional Organiser 

SSB Manipur & Nagaland Div isiOfl 

Irnphal..7.95001. 

Dated the 15,4.93. 

I 	
1-1 

In pursuance of the ssB,Directorate order No. 

6/EStt/S$B/A-1/89 1 2) 3036 dated 24.12,92,shri s.De,Junior 

Accountant having been relieved of his duties on transfer 

in the afternoon of 20.2.93 vide order N0.11..65/89L536-40) 

dated 20.2.93 of the A.O.SSB,COcchbehar has reported to 

this SSB,Manipur DivisiOn,Ilflphal in the forenoon of 

1.4.93 in the same capacity. 

2. 	The absent period of Shri 
1 

normal joining time for 27 days fran 

has been regularised by granting him 

Medical ground and the period fran 2 

been treated as joining time for his 

s.De in excess of 

23.2.93 to 19.3.93 

canmuted leave on 

3.3.93 to 31.3.93 has 

transfer to this 

Div is ion. 

3* 	 certified that shri s.De,JuniOr Accountant 

would have continued to officiate as such but for his 

proceeding on leave.He was liJcely,but actually assumed 

duties at the same post and same station of posting after 

expirty of his leave. 

Shri sDe.Junior AccOfltaflt hasbeefl taken on 

the strength of SSB.Maflipur and Nagaland DiVisiOn w.e.f. 

1.4.93 F.N.) 

sd/Dy.Inspector General 

12.4.93 

0 

contd.., 



DISTRIBUTION :- 

The Accountant Director of Accounts Cab.sectt.R.K. 

Puram,NeW Delhi-66. 

The Assistant Director (E) 

R.K.Puram New De1hi66. 

. The Assistant Director (coordi) 

R.K.Puram,New Delhi-66. 

The Area Organiser,SSB cocchbehar 

The Accountant Branch Local). 

6., Shri. S.De,JufliOr Accountant 

7. The N.G.O. (ARC). 

• • •. . 

_./ 
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LNNLXU KLr 
ANN EXU RI IL. 

No.1/7 (1 )_97/MD/5603 

Directorate General of security 

Office of the DivisiOnal Organiser 

S$B Manipur & Nagaland Division 

Imphal-795001. 

Dated the 30.6.97. 	
. 

ORDER 

In pursuance of SSB DirectOrates order 

No.6/SSB/AI/ 97 (11)994 dated 27.5.97,Shri S.De,Junior 

Accountant of this Divisional Head Quarters.Imphal is 

hereby relieved of his duties w,e.frQn the afternoon 

of 30.6.1997 on transfer to North Bengal & sikim 

DiViSi011 in the Same capacity. 

He is ,therefOre.StrUck off the strength 

of this Division frQlt the forenoon of 1.7.1997. 

He is allowed to avail usual joining time 

as admiSsible under the rules on transfer. 

Area organuiser(Admn). 

Copy to :- 
The Director of Accounts Cab.SeCtt.K.K. 1 * 

New Delhi-66 
The Assistant Director (EA)SSB Directorate*R-K- 
Puram,New Delh i...6 6. 

30 
The DivisiOnal Organi.ser ,sSB North Bengal & sikkim 

jvi5i0nsSig1  

The ACCOUfltS Bra(ch (LOcal) 

Shri s.De,Jr.Accountant 

N.G.O. LACR)' sd/1rea organiser(Admn). 

30.6.97. 

OWA 
0 
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5 	
5 	0 	

0 

Area Organiaer(4dzn) 

l6?aIao7roi, 	 S  

1 o 2he Dfrøctór. ø/.4cCouflti9  
Now 

rhe low  tes t- 	

D8lhi6e 
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ANNtA'LW%I.'V_ -  
OP 

ANNEXUZE- 

NO. FF/JS-.LDC/98/1/625-32 

Directorate General of security 

-Office of the Divisional Orgarilser, 

5B,Manipur & Nagalarid DiviiOfl, 

Imphal. 

Dated the 18th sept/98. 

QRDER 

In pursuance of Sst Directorate order NO. 

6/Estt/SSB/AT/90(1)/1808 dated 17.6.98,, Shri. Joy shane 

LDC ot this Divisional Headquarters is hereby relieved 

of his duties in the afternoon of 18.9.98 with direction 

to report to the Divisional Orgafliser,SSB,NOrth Bengal 

and SikiIR DivisiOn on transfer made in public interest 

and same capacity. 

2) . 	He Is entitled to avail to usual. joining time 

as admissible under the F.iles. 

Sd/..- 

Area organiser,(Admri) 

ssB,Manipur. 

Distribution : 

I. The Director of Accounts Cabinet Sectt.,R.K.Puram, 

New Delhi. 

The Joint Director (EA) SSB Directorate R.K.Purafl, 

New Delhi 

The DivisiOflal.OafliSe,SSB,NOth Bengal and sikim 

Division. 

4, The ACCOUntS Branch (Local). 

• 5. The sub-Area Organiser 	
) Div.H.qrs.Imphal1 

shri Joy shcme JSDC .He will handOver his charge to 
shri K.I.VargheSe ,UDC. 
Shri K.I\1argheSe,UDC He will take over charge from 

shri Joy shone LOC. 

The NmGaOsACR) 

S 
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Ltrtoratc GoneO.ail of. 
OJJCt of i$tOTLC2 Or.r 
£8 Manipur d Nig14fld Dion 
Thphl 	/9Q7 

the 9  

-acs of t)z eA 	rcc& 

/ 	 Pa tt i4fzda2 	 u iaok 	r) 
Ye!y 	 :z th. 	Vdn•tpL7 

•Iiiphbil w e" -Plb 14 y 5 	Y 	t it th: .-1scr. 	cf 
!HZII °1 	95U-2O'4 75Q 	7q/... 1:', 	LU$ )t'i" J:1ir1 

ca'riss tb1e 
 

to CenroJ (0E,t 4  C4p2Q/(?e8 from t: bi 

will 	C'n p.-oZ)ai-to a for a period o.P 
whih nay bo 	eiidd at 	GIL a or e t I o4i of thc ccrtpttn2 

tlurttj 	. 

Tie /Iidtca1 	 crU/cate, I.B. serU' 
and pal ce erJtcaton of clzracteva 12d antccdcnt 

n eeap2ct o/'Sr* Narsh j(mar iiazak have been recd 

¶ 	 1 

.; 	
•:: 

The 	reorp. 	of Jccoun -t, cai;;tnat Secre tart t. 
We) 4)hL 

2 	Ast. Dtor (Coord), ooralLcr:on 
R.Puraui ,y.,  Delhi. . 

- 2'hc 4s3t. Arector 	 i)ir•ctozatc, 
Ne I.)ciirL 4  

• 	Na'h rwzar /1ank (L.', C) 

5, A C COunr3 L1IIflCh, 

,V 4CR)1 

• 	 . Lie, 

S 

Li 
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ANNEXURFX: 
ANNEXurExVII. 

N0. F. NKN_LDC/96/1856 0 

• 	 Directorate General of Security 

Office of the DlVslOnaJ. Organiser 

SSB,Maflipur & Nagaland Division 

• 	 inphal795001. 

Dated the,18.9,97. 

C P D E P. 

In pursuance of SSB Directorate's Order No. 

6/sSB/j, 1/978) 787 dated 8.5.1997 ,shri Naresh Kumár 

Nayak ,LDC of this SSB Divisional Head Quarters ,Tmphal Is 

hereby relieved of his duties on transfer from the afternoon 

of 18.9.1997 with direction to report to the offIce of 

Divisional Crganiser,SSB,south Bengal Division, Calcutta. 

2. 	 Shri Naresh Kumar Nayak.LDC Is therefore struck 

of .  f the strength of this SSB,Manipur & Nagaland DIvIIOfl, 

Imphal fran the forenoon of 19.9.1997. 

He will be entitled to avail normal joining time 

under Rules. 

sd/- 

Area Organiser(Admn). 

copy to :- 

1 • The Director of, Accounts Cab • sectt. , P.K .1ram ,NeW 

Delhi66. 

The Assistant Director (E?) SSB,Directorate,R.K.Puram, 

New Delhi-66. 

•'the Divisional Organiser,SSB,South Bengal DivisiOntè 

Calcutta 12 days C.L.and 2 days R.H. are at the credit 

of shri Naresh KumarNayak,LDC for the c,lander year1 

1997. 

/4 

IT 

MV 
4. shri Naresh Kumar Nayak,LDC 

contd 



ij 

The Accounts Branch (Local) 

NGO (ACR). 

The circle Organiser (pat Ia 	). 

8 1  shri K.I.Varghese,UDC.He will take Over the charge 

from shri Naresh Kumar Nayak.LDC or, ration branch in 

addition to his present work 

• 	• 	 Area Organiser. (Admfl). 

18.9.97. 
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af)rd 'i3jao 

hi Bbim  ahai.ur has been aotntd in a t9ip'rary 
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i) 	•L ;i. 263/.. .i, in the a:il 	. 
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ay Lt) 43Ct1 £ 

- 	 I).) 4 ' •  & ..t. • L 	adji -tble tt) Central Gov,rnr 
L •  Ieynt.3 in aordno3 with thJ * 

tit'ut1..r 13su1 b; th9 iinLgt 
of lfiaace fotti.tO time 

iv) L1•t,A• 

- 	

v.. u ,ta 
Dtvisioi1 0 gin1er • 	r 	•• 	

1• 

..---. 	- . 

irt Bhim baathr, \Tolurteer, IW. 

Th3 eouty Virtor, ireetOrte . 
I .Ltii 	S th 

Genrui of 'eourity 0rflce. 0
- 
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1ri,ctor, 	, •av belht.22. 

Tr.8 1)i+or of 	,jntg, 	1 vLi 	r1r  

#-)inet 	rtirft, 	£) 1Mi..7. 	1/t'/- 
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+. ku) E 	V 	Iinai. 
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Noo 	tqMPL 
67 

	

. 	. . 	. 	. 	:; 
• OZfice of 	 Organiser 

I, 	 ssB Maflipur & Nagaiafld DiVtStOfl 

Impha] 	795,001 	,. 	 ... 

-p  

•: 	': • 	 • -',.' 1 ':J [.'

:•.;• ', :: 
	

:( 	 ., 	 , 	 . 	 . 	 .. 	 .. 	 ' 	 . 0 

	 • 

I
v 	 ' • 	

L 	i4- 	- 

A, a a a a 
-. 	•4,kI 	I 

I 

In pursUanCe of 553 Dte order No. 4/SSB/ 

pj4,/96( 1+)1 G5373 dt 25 .97 Shr Bhiin Bthaour chhetri, 

fliver of this DlvtSiOfl stands relieved of n].S dute8 

	

. 	w o e.from the afterrAQOflOf 30.6.97 on transfer to North 

Bengal Divi8iQflifl the same capacity'with direCtiOn 

to report at 4.WATSPRaflidane 
S 	 •-,S 	 - 	 - 	

.-- 

S4 ? - 

- 	, 	- 
He is allowed to avail normal' joining 

time as admissible under 'ules on transfer. 

-5 	 1 	 5 	
•-I 	

5_ 	

.5- 	 5- ,  

Ares Orianiser(Admn) 
- 	

I 	 - 	- -- 	 - - 

1 '- 	 5•• 	
5 	

0 	 - 	

I: 

Copy to : 

I - The Director of AcCountS 

/ * 	
Cbinet Sectt. RK.Puram,ew Delhi6G 

2. The Assistant Director(EA) 
SSB Dire tOrat P1 .K.PUratflNOW De1hi6 

J3 The Divisional Oraniser,SB North Bengal 
& 

 

4. The Accounts Braflch(10Cal) 

5, Shr3. Bhim Bahadur Chhetri,DrVer 

60 The Circle Or1aniser(MT)D1V. HQ.IInpna1 

7. NGO (ACR) 	 I 

	

/ 	

8. The Commandant J iATS, Ranidana. : 
	

* 

mn -ea 1 organiser(M) 

4 I 	' 

	

- •. 	s 	 S 	
S 

0 



ANN r"
IURE - ZX 

ANN  2c!:xX. 

DIRECTORATE GENERAL OF SECJRITY 

OFFICE OF THE DIVISIONAL ORGANISER ,VVF :MANIPUR , 

POST BAG NO.2 1  IMPHAL-7950010 

N0.PF/SC$/JA/86/187984 	 Dated 18.2.86. 

ORDER 

Or his release from the office of the Area 
I 

Orgariiser,ssB 1 Jalpaiguri vi.de his order No.1/40/Estt/ 

393.403 dated 5.2.86 in pursuance of.SSB Dte. order No. 

9/SSB/A 1/827) II dated 26911.85,Shri Sarnaresh chandra 

BhOwal,U.D.C. has taken over charge of Jr.Accountant in the 

office of the Divisional Organiser, VVF ,Manipur w.e.f. 

18.2.86 (FN) in the scale of pay of R5.42515500EB..15. 

560..20..640-EB-20700-25-750/- P.M. 

sal- 

Area Organiser (Admn). 

Copy to :- 

3. 7her Director of AccOunts,Cab,inet Secretariat,BlOck-V 

(East),R.K.Puram,New Delhi-110066. 

The Assistant DirectorSSB H. Ore., New Delhi-66. 

The Area Organiser,SSB,Santipara,Jalpaiguri. 

ie Divisional Orgafliser,SSB. DOS North Bengal DivisiOn, 

Deshbandhupara.Siliguri 

The Accounts Of ficer,VvP H.Qr. 

Shri Sumaresh chnadra BhoWal 

sal- 

rea Organiser (Admn). 

18.2.86. 

0 
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• ANNEIXURE- 
ANNEXU RE..)CX. 

NO. PF/SCB/JA/86/2221 -26  

Directorate General of seôurity 

Office of the Divisional Organiser, 

-. 	 SSB Mariipur.& Nagaland DlVIslOfl, 

IMPHAL.7950t1. 

Dated the./O1.2th Jan'93. 

ORDER 

In pursuance of the ]Directorate,SSB order No. 

• 	
6/EStt/S5B/AI/8912)3036 dated 24.12.92 ShriS.ch.BhOwal, 

Jr.ACC0UfltaIt of this office i5 hereby relieved of h1 

duties in the forenoon of 1.2.1993 on transfer in the same 

capacity with direction to report for duty to the office of 

the Divisional Organiser,SSB,North Becigal & sikkim Division, 

siliguri after availing, normal joining time as admissible as 

per rules. 

sd/- 

Area Organis.er (iidmn) 
- 	 Manipur Divrl. 

01.2.93. 

DISTRIBUTION :- 

The Director of Accounts,Cabinet Secretariat,BlOCk-V 

East),LeVel_7,R.K.PUramsNew Delhi-10066. 

The Assistant Director (EA) 553 Directorate.BlOCk-V(East) 

R.K.Puram,NeW Delhi-110066. 

3, The Divisional Organiser,SSB,North Bengal ikkim Division 

si-li-gun. 

The AcCOunts Branch(LOCa1)fOr i5sued L1P.C.etc. 

shri 54C.BhoWal,Jr.AcCOufltant.He has got 12 days c.L. 

and '2 days R.Holiday due at his credit for 1993. 

PersOnal File. 

e 
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M@0IIfl/t 14/87/(5f 
of Ind 

Ot9 0  Gameral of c.wgg 
0/of the 	omcJ Oi#n' 
SSE 0  £v0a0 310 Dguiston, Coflege jro 

734401 (ER.). 

"Ilk 
	

0 

at&t. 2O4.00G  

je•t s Pro ,yor for  
I 

?M /°21o'w of/ic Lola of thg 
QIO WCO P oeted in 	 st9oland 
have subat tcg repre sentot*on od4reaMd to the 

I Didl  
OP924280 ro 	& I D*H :'Ung 

• 	 • 	 fo22  Ra ttom No 	The re pre se n tatto ne  apsoJsrowgt /ÔD con der'iUon p..!eao. 

*) QSPI SdhOày, Doo, RXj4cco&nn*, 
• 	 4ie*otong) 0  

U) 	wg Jo&.Skoa L.D.C,. 

U) 	aata, C krbort,, £ODOC. 
• 	 ii) 	&h 	449v ~ J4J1 61Y4- 

£c208 03. 	 • 	 • 

4r00 Oi5er (taff) 

Lk 

U 

ZM 	.Orpnye (Staff) 
A-SAP 010f the Dtpj Organiar 

1ptsr .& oga2j 
Ipal, 	*ipr, 

• 	Cop&v to i The 4P0.(50 0  S9,• St2tvurl .r.t, his 
gezo.Io. Ys-33/(A'1aC., att)/p9/( 1724) dtd. • 	 184.2000 for i!afor1aitgonG 

• 	 2. ?F of S-A.*FO Shone LX. • 	 t 	 3. FF of $h. L Chkbory, LiC. 

H 
4,'• 090nts.r (Stoff) 

H 
L 



Li 

/ No0V'Iy.& Allow! NOO/9899( 	 ) 
• 	 . Govermèt Ot..Idia 

eôtateGeteThl of security 
Office, othe, Area Orgaiser 

• 	 SS'13: 	
•. 	

'E coy0 	mplex) 
Paaaheb I3ari, )ist: _Jalpaigurio 

Dated27thAfl/2OOOo 	•• •. 

• 	 .... 	 .,• 	 . 	 0 

The D1 visional 0 rgar.1s car, 	•' ... .. ..,.. 	 . 	 . 

• 	SSB. .aipir ac Nagalala d .  Division, 

	

". 	p0 	
0:•• 

• 	't9 	Subeiissiqri of Applicatiom for drawal, of ,Ratio MOey 
•w.e,f. 18020086 to31.1093 ir/o hriS,C.B}nwal, 

• ' 	•.. 	Jr.. Accóutatt of this Area while he was posted at 
Irnphal ?4aipur0 	 0 

• 	 . 	 '•• 	 . 	•.• 	

• 	 :' 

.......... :.. 	 m to . t ,erwith oe ,, .apati:. 	che.ceived' 

rp 	,C0B1wa1 9  Jr0 Acctt f this Area .egardirg drawa], 

of Ratior Mor'ey wef0 18.286 to 31l,9whi1e he was posted 

atç.tlp:talo 	
r '. 	 ,. 	 -. 	 •.. • 

	 ': 	
• 	 . 

• 	 t.j8, threpe, requested to ld.ridly consider  

• • 

	

	•ase ,as.. prayed fq.. by,$iri •S.C.Bowa1Jr,Acctt, at your 

end pi4seo 

Eaclo :— As above0 

7 



. - Date 27 42000 
5,  

I 

I have tile oAQtU' to state the following few lines for 

favour of your ld.nd perusal and consideration please0 

That sir, .... I have cnie to lcaow from myL colleague that 

civijJianMir4strial Sta ff Posted at. Diz.HQrs, SB, Shil]og an 

Itanagar have been çrawthg Ration Money/ allowance being 
;-  

cagbry.HBi ttjona5. 

That sir,-- Impha(Manipur) has al.so been declared as 

éategry "B" stationvide SqB Ote's Memo. We 9th October,i989 

and .exterded time 	vide Mmo 0 N.9/S]3/A..2/86(I)_IV(Pt) 

4694 dtd0 30 0 9 492 and No.O/$sB/A_2/86(I)..IV(Pt)3576 dtd.8.12074 

Therefore, i fént1y pray 	 kindly 

corsier my prayer and alloy ne to draw Ration !1oey/a11oiiance 

for 
110 

period frm 18.2 086 to 31.1.93 while I was posted at 

Div. Rqrs, SB, I4anipur, Irphal and for which act of your 

kindSs I shall remain ever greatful to you, 

•0 .00. 

yours faithfully, 

3X0.ACCtt. 
oiothe reaOrganiSer, 
SSB, Jalpaiguri(Panga 'E' 
Coy. complé; Pariga. 

• 	 / TO 
The rnvisiol Organis er, 
S. / t .•. 	i3, .Manip!r..&...Nagalattd Division, 

Phjtinaar9  

(rhiuh t,roner channel) 

$ub - s. prayer for Ration Money for the period from 18.2.86 to 

.. 

 
31.1.93-duriag ,Vosting at ampheil, 4aniur. 

4. . 	 .. 	 . 	 S  

0 
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TO 	'Od 	CONCERNED 

ThiS is to certify that Shri S 0 C.]3hOa1, Juriir * 

accountant is an ip1oyee of $SB orgar1isatiOr, He 'S 

rosed atDivi$iortal Hqrs,. VVF, 14ariipUr Imphal z0e.f. 

1821986 (FM) to 311.1993 (AN) 	per recordad in 

Service ok. 

Area 

- 	 V 

V 

• 	 44tI 

/ 	

V 

	

V 	 V 

0 



No'II12791Vol lTiI(287) tl4 20 2K 
Government of India, 
Directorate General of Security 
Office of the 

Memorandum 

lYith reference to your letter 
dated 201.2?QOO U is certified that the 
folloLnir!g 06v4employees presently posted at 
Divisional ffqrsj,SSB9 Ranidaflga were previously 
posted under DO,S6'B,1IanipUrIrnPhal for the period 
as mentioned against each as per service book 
records 

i'Shri 30 De S31G4Ø193  to 306:97, 

	

I 	 Jr44cctt, 
(noio j1tta) 

ii3hri Joy 8ho7e1092 to 18.998 

ii•i.Sri B 0 B 0 Chhetr 
Driver 	9889 to 30697 

• 	 . •• 	 .jt,vv. 

Area 	 Z(Sta 

J$hr2 &udhamay DD 	
etfl cw 

53stantDivlOHqr8 
S$B/Ianidanga 
6?riJoyfla4zoT46, LDC 

• Div10L(qrs.0,*&fltdaTZEJa 	 S 

hriBB.Chj2etr, 
Dtiver, Divi 0 ffqrs. S$B, 
Ranidanga, 

I 

IH' 	 0 

1' 

~7 

0 

. 
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/1 
ANNEXVWi 

V 	 •V 

IN THE CENTRAL ADMINISTRATIV TRIBUNAL 
GUWAHATI BENCH 	

V 

Original Application 'No.133 or 2000 

Date of decision: This the 30th October 2000 
----- 

The Hon'ble Mr.JusticeD,N. Chowdhury, Vice-Chairman 

>(IV 

Shri Kandarpa Narayan Choudhury and - - 
103 others 	

V 	

V 

All the applicants are non-executive 
personnel serving in the Special Service 
Bureau, Imphal, Manipur, under the 
adminitrative control of the Divisional 
Organièer, Manipur and Nagaland Division, 
Imphal. 

By Advocates. Mr G.K. Bhattacharyya, 
Mr G.N. Das and Mrs N. Devi. 

- versus 	 V 

.Applicants 

The Union of India, represented by the 
Cabinet Secretary, 
Department of Cabinet Affairs, 
New Delhi. 
The birector General of Security, 
Block V(East), New Delhi. 
The Dt irector f  S..S.B., 
Block-V (East), 
New Delhi. 	 V 

The ivisiona1 Organiser, 
S.S.B., 
Maniur and Nagaland Division, Lamphel, 
Imphá]., Manipur. 

'The Area Organiser, S.S.B., 
phal, .Mariipur. 

Byiocate Mr.A. Deb Roy, Sr. C.G.S.C. 
- . . .Respondencs 

Y*J: (v.c.) 

rhe 1 applicants, 104 in number, are non-executive 

/ 

V 	

V 

punn 	erving in the Special Service Bureau (SSB for 

short) under the administrative control of the Divisional 

Organis.ek, SSB,, Manipur and Nagaland Division,Imphal. The 

cauae of1 action as well as the relief sought for are same 

and acod1ng1y their grievance is considered*in this single 
V 	

t 
/1 

0 



application under. tne provisions of Rule 40)(aj or cne 

Cntra1•Adrnjnistratjve Tribunal (Procedure) Rules, 1987. 

	

• 2.. 	The 	grievance 	relates 	to payment 	of 	ration 

allowance on and from 9.8.1989. According to the applicants 

the allowance was denied to them for no justifiable reason. 

Mr G.N. Det°s, learned counsel for the applicants to various 

sanction orders of the Cntral Government and also mentioned 

a number of cases decided by t ~ i_s Tribunal. 

	

3. 	Mr A. Ueb Roy, iedfle. L. C... G.C. referred ro the 

written statement and submitted that the ration a1cmnce 

with effect from 9.8.1989 are heinq .pid to the executi 

staff of the rank or Feid Otticec anc beio-i, but :ne sa.a 

allowance is not extended to the nOn-executive statL. The 

I7èarned counsel submitted that the equation is made only in 

relation to House Rent Allowance and nbt. to ration 

aklowance. He submitted that the equation -of posts in 

4rious cadre of corresponding level of non-executive c.ad.re 

wte fixed vide Cabinet Secretariat Qrder No.A-,11016/6/86- 

.Ø4TcpD6I dated 28.10.1986. he equation is for te purpose of 

se • 	 0 / - S 	
Rent Allowance and not for Ration Allowance. 

h;.., - •  

After hearing the learned counsel for parties and 

idering all aspects of the matter, I do not find that 

case can be distinguished from the earlier decisions, 

t1ere:;is any scope for denying the ration allowance to 

t he ápp1icants 0 ;n that ground. The ration allowance also has 

now become admissible to the employees serving in the SSB at 

I%pha1 an4lmphal as b e declared as category'B station 

with l fieffdtt from 9.8.1989. The applicant shall accordingly 

be •elig4.ble for the ration allowance for 'B ,  Station with 

Jffect from 9.8.1989 or from the date of joining, whichever 
_-' ia later. 

I' 

p 

. 

/ 



S 	

:3: 

Accordingly the respondents are directed to pay the 

applth'ants •ration allowance fom the aforesaid date onwards 

within '  three months from the date of recerpt of this order 

including arrears. 

6. 	The application is allowed. No order s to costs. 
MA 
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5Y DlreCtOra General 
0 

/7 '•• 	 Qffic o .tie 

	

SSB 	a1iW 	Na al 	)VO 

Imphal - 7950 _ 

Dati &- 

/ 

' \ \ / 	\ 

Subject : Grant of 
RatiO$110fl 

to the Ofl-

ecUti perOX- 
posted ct a54)r 

and •  

	

Plea refer 'CO YO 	
No0 Ii/i /SB/ 

	

Estt/(7)/97/3 	
dated 12/5/2w ofl the subjeCt cited 

above. 

2. 	 SSB Dte have timated 
vdO the 	IeO 

No0 
9/B/A2/36( )aP'-53' atd I 0_2200

0  

(copy c1os) 	
t as per 	stg 

the non_aPP1 ant to CAT cae 	
'e not 

	

to get ratO 	
oI tho 	of 

of CAT, Guwahatlo 

I 

Enclo :— AS above. 	

I 

rea 0rgaflt er(Admfl), 

1( \ 	
sB 

To 

±he Area 	axjj-ser(Staff)t 
/ Office of the DVSt0fl 	

ganiser, 

j SSB SoUth Bengal DjVIS1Ofl 

aZ I id iohSifl Square, 

Calcutta - 700016 

\j 

- 

• 	 • 	 S 	 • 	 .• 	 • 
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I 
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/ 
/ 	 /8SZ 	\ / 

/ 	
DIRECTOkM'E OERAL. OF S±CiJRITY 
OFFICE OF T DIRCr0313 	 . 

7 	 EAST 3LGCK P 	J' PUr4 
DELrI110066 

Feb,, 2)CO. 

TORANDJM 	
I 

/ 	 - 
r,c GRANT OF RATION ALL(11ACE TO THE NON4XECUTIVE 

PFRSONNiLPOSTtD AT t4&F1 DTVIS!OL 

• 	 - 
I 	

I 
I 	 --- 

.. 	 .. 	 :•...,. •: 	.::.:.:- 
' 	 Please cefcr to your lettr No0V/Aectts/ 

atioi Allo 	-'/2000410 28 dated, 281.2000 on 
- the uject cited above0 

- 
it is intirnElteCi that as per. existing 

• 	ir3trtctions, the non-ppIicants. to.CAT cse5 are 
• 	nct entitled to get, ration a1ioane.on, the 

t-z 	of Judgement of CAP S  Guwzihat0 Hcice.er, 
•' have again ak&n 'up.thernatt'r çjh the 	- 

n't Secretariat for granting ration aowace 
to n nexecutivpersonn1post 	tB' & 
tton Thi matter is. being. perused vigorously - 	. 	ith the Cabinet -Secretariat at this end0 The 

• 	 . 	cjcin cf the Cabjt Secretariat, would be 
I 	iated when rceivedG 

4 1  

-. 	- 

C 	.S.B'ora ) 	'• 
Joint Deputy.Director (EA) 

'ic Dv1oi-.a1 Or 4czaniser 
& gaiad 
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V /No8 V/ACcttS/Rtj Allowance/2K/6j \'\ 

o 5 JU  

all 	General of' Security. 
Office of the Divisional Organise-
33130.; Mariipur .& Nagaland Division 
Imphal - 795001 

- 	 jiay 2000. 	
1 

4 
A 

i_ 
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Grantor Ration Allowance to the 
p.Ior1ue.L j7O5CCU at 

Manipur & Nagalarid !ivisiori. 	
\' 

••7V 

Please refer to your Memo No. ii/i/ 
14/87(55):dated.28..4.2Qo0 on the subject cited. 

H 	above. 	 . 

• 	 • 	 SSB Utehave intimated vie their 
Memo No0 9/SSB/A2/86(1)anipur-534 dated ,1 0-2-
2000 (copy enclosed) that as per existing 

Y/' 	•. 	 instructions, the non—applicants to CAT cases 
are not entitled to get ration allowance on the 
basis of judgement of CAT, Guwahati 0  

di 

Encloo  : As äbove 

- 	

- ? 
Area Organiser( inn), r 	 . 	SSB Dir.Hqr 0  Imphal 0  

• 

 

To 

•TyI'e Area Organiser (Staff). 
iSB North Bengal & Sikkim Division 	 0 

College Para 	 . 

( ' 	
Siliguri - 734401 	. 	

. 

I. 
LWEST BENGAJO 

0 

. 
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Oo 9/SSBiA2/6(1 )—T'ianipur. 
DI1FCTORATE GNRAL OF SECURTpy 
O'FICE OF T}M DXRECTOR*SR, 
E?.s'r T3LOCK V, RK PURAM, 

(NEW DELHI-110066. 

Dated, \c 	2000. 

0 •  

- MORA M NDU ---- ------ 

Subject' CRAT OF RATI0i ALLr7AE TO TflE 
VERSO NNRL OS 

Please refer to your letter No.V/Acc'ttsf 
flation AllOwance/2000.11028 dated 1, 28j.2Ooo on 
the subject cited thov, 	 - 

2. 	Tt 1s intimated that as perexisting - 
instructiong, the non-applicants to CAT cases are 
not entitled to get ration allowance on th 
basis of judgementof CAT 1, CuwahaU 0  However, 
we have again taken up the matter with the 
Cabinet secretariat for granting ration allowance to non-executive personnel posted at eBo & Ice 
stations. The matter is being perused vigorously- ' 	
with 'the Cabinet Secretariat at this end. The 

• decision of the Cabinet secretariat, would be 
when recejvec1. 

•r>- H 

I S.S. T3ora )' 
Joint Deputy Director (EA) 

The Divisional Organiser, 
Manipur & Nagaland 	- 
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